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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN
ZONE BENCH AT, PUNE

Execution Application No 03/2023
Earlier O.A. No 11/2023

In

Original Application No, 01/2020 (WZ)

1. Razzak Rajmohammad Baig & Ors. Applicants
V/S

1. The District Collector Ahmednagar & Ors. Respondents

Additional Affidavit in Reply on behalf of Respondent No. 12 i.e. Mr.

Balasaheb Janardhan Murdare :-

I, Mr. Balasaheb Janardhan Murdare, Age- Adult, Occupation -
Government Civil Contractor , Residing at-, R/o - Bhagur , Tal- Shevgaon,
Dist- Ahmednagar having office at- B.J Murdare Civil Coﬁtractor, Behind
Market Yard, Shevgaon, i.e. Respondent No.12 is filing this Affidavit in
Reply to the Execution Application only with the limited purpose of
bringing on record the true and correct facts of the subject matter. I shall not
be deemed to admit anything save and except whatever specifically stated

hereunder;-
A. PARA WISE REPLY TQ THE ORIGINAL APPLICATION:-

I. I'say and submit that the averments made in Para 1, 2 and 3 are details of
the Applicant and the Respondents which are matter of record and hence,

I do not wish to comment on same.

2. Isay and submit that the averments made in Para 1 of facts of the case in
brief are partly the allegations made by the applicant against the
Respondent No.12 and the details of the land, the plant run by

\Jiespondent No. 12 and details of previous case filed before this Hon'ble




283

Tribunal. Further I say and submit that it is pertinent to note that the
Respondent No.12 is solely running the hot mix plant and does not have
any stone crusher at Gat No. 40/1 situated at village Varur, Tal -
Shevgaon, Dist - Ahmednagar. Further the land adjacent to that of the
Respondent No.12 is owned by one Mr. Magar and the land owned by
the Applicant is approximately 200 meters away from the said hot mix
plant of the Respondent No. 12. Further it is pertinent to note that the
said hot mix plant is operative only for 3-4 hours each day for 35-40 days
of a year as per requirement. The Applicant had previously filed an
Application before this Hon'ble Tribunal for the same cause of action
wherein the Respondent No.12 was not served with any notice as the
Applicant failed to take follow up of the said case due to which the case
was disposed off by giving directions to MPCB and District Magistrate
Ahmednagar. Hence it is evident that the applicant for the sole purpose
of harassing the Respondent No. 12 has been filing various complaint
before various concerned authorities. It is evident that if the Applicant
was genuinely suffering from the pollution, the Applicant would have

fought the pervious case on merit.

. I say and submit that the averments made in Para 2 of facts of the case in

brief are matter of record and I do not wish to comment on the same.

. I say and submit that the averments made in Para 3 of facts of the case in
brief are false and incorrect and I deny the same in toto. Further I say and
submit that the Land bearing Gat no. 40/2 was originally owned by one
Mr. Punjaram Deshmukh which was inherited to him through his
predecessors. Thereafter without partition one Mr. Punjaram Deshmukh
had sold a piece of gat No. 40/2 to the present applicant and the
remaining piece of gat no. 40/2 is recently sold to one Mr. Magar which
is next to the land of the Respondent No. 12. However, there is dispute
between the present Applicant and one Mr. Magar in respect to the said
land and the Hon'ble Court has granted stay on the said land which is

2



284

operative till date. Hence, it is evident that the present application is
habitual in creating nuisance value litigation and causing unnecessary
inconvenience and mental agony to various persons. Hereto marked and

annexed as ""Annexure -A" is the copy of the 7/12 extract of the Gat No.
40/2.

. I'say and submit that the averments made in Para 4 of facts of the case in

brief are matter of record and I do not wish to comment on the same.

. I'say and submit that the averments made in Para 5 of facts of the case in
brief in respect of the Respondent No. 12 are false and incorrect and I
deny the same in toto. Further T say and submit that the Respondent
No.12 is exclusively working as Government Civil Contractor through
his firm i.e. M/s. B.J. Muradare and Government Contractor and is not
indulged in taking private contracts. The said Respondent No.12 is
registered under the Government of Maharashtra as a civil contractor and
has renewed the Registration Certificate from time to time. Hereto

marked and annexed as "Annexure -B" are the copies of the

Registration Certificate.

. I'say and submit that the averments made in Para 6 of facts of the case in
brief are false and incorrect and I deny the same in toto. Further I say and
submit that the Respondent No. 12 by following the due process of law
has installed the said hot mix plant by obtaining permission from the
appropriate authorities and by following the MPCB guidelines. In
furtherance of the same, the Respondent No.12 has obtained the NA
permission dated 20/06/2018 from the Concerned Revenue Officer,
Shevgaon, District Ahmednagar, permission from the Village panchayat
Warur dated 06/11/2017, permission from Public Health Officer dated
14/02/2018, permission from Public Works Department Ahmednagar
dated 08/02/2018, Permission from MSEB dated 17/02/2018, permission

P AN v from Forest Office dated 27/11/2017, permission from Land Acquisition
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Department dated 15/01/2018, permission from Concerned Circle Officer
dated 05/03/2018, permission from BSNL dated 03/11/2017 and
permission from Town Planning Officer dated 18/06/2018. Further, it is
pertinent to note that in the year December 2016, the Respondent No.12
had only installed the said hot mix plant however it was not in operation
till 2018 as the Respondent No.12 was obtaining above mentioned
permissions from the concerned authorities and the plant only stared
functioning after obtaining the consent to operate dated 21/03/2018.
Further in the year 2020, the respondent No.12 has renewed the consent
to operate dated 12/03/2020 that is even before the expiry of the previous
consent and the same is valid till 30/03/2026. Further, in the year 2016,
the Respondent No. 12 had taken a plant on rent of M/s. Deshmukh and
Company to complete the said contracts and the same is evident from the
various agreements entered into between the Respondent No. 12 and
Deshmukh and Company. Further, it is pertinent to note that the present
Respondent No.12 has only set up a hot mix plant and does not have any
stone crusher unit on the said land. Hence, it is evident that the Applicant
is vaguely alleging the respondent No.12 without any application of

mind. Hereto marked and annexed as ""Annexure -C" are the copies of

all the permissions obtained from all the above mentioned authorities and

the copies of the rent Agreements.

8. Isay and submit that the averments made in Para 7 of facts of the case in
brief are false and incorrect and I deny the same in toto. Further I say and
submit that the Respondent No. 12 is only running a hot mix plant and
has not installed any stone crusher on the said land. Further as per the
visit report dated 22/02/2017, the inspection officer had remarked that
the plant is installed in the last week of December, 2016 and the plant
was not in operation. Thereafter, as per the visit report dated 22/02/2017,

4 F e
L 1-"1‘
R % 4
(o] L SON%
3 - 4 e
] Y (o ., VTS



286

and notified by MPCB in the visit report dated 14/06/2021. Further as
mentioned in para 7 of the present Reply, the Respondent No. 12 in the
year 2016 had rented the hot mix plant of Deshmukh and Company to
complete his civil contracts as the Respondent No.12 had not obtained
the consent to operate due to which the plant was not in operation.
Hence, the question of Respondent No. 12's plant causing pollution does
not arise as the Respondent No. 12 was complying with the directions
issued by the MPCB vide visit report dated 22/02/2017. Hereto marked

and annexed as ""Annexure -D" is the copy of the visit report dated

14/06/2021.

9. Isay and submit that the averments made in Para 8 of facts of the case in
brief are false and incorrect and I deny the same in toto. Further I say and
submit that it is stated in the visit reports dated 02/05/2017 issued by the
Taluka Health Officer and Taluka Agricultural Officer that the said hot
mix plant of the present Respondent No. 12 was not in operation, all
machineries were shut and no workers were present at the said plant.
Further, it is pertinent to note that there is explicit remark of the said
concerned officers in the said report dated 02/05/2017 stating that no
pollution is caused due to the said plant, however there is mere
speculation that it might cause. Hence, as stated in the abovementioned
Paras that the Plant was not in operation for the period of 2016 to 2018 as
the Respondent No. 12 was complying with the guidelines of the MPCB
to operate the said plant. Therefore, the Respondent No.12 strongly
objects the penalty assessed by the MPCB for the period of December
2016 to March 2018 as the plant was not in operation.

10.1 say and submit that the averments made in Para 9 of facts of the case in

brief are false and incorrect and I deny the same in toto. Further I say and
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information through RTI wherein the Principal of the said School has
specifically stated in letter dated 23/03/2023 that they have not found any
records of complaints/ objections made by school in respect of the plant
and that the School has no objection /complaint against the said Hot Mix
Plant. Further, the members of the Grampanchayat and various residents
of the Varur budruk had also visited the said plant and issued their no
objection certificate dated 13/02/2021. Further it is pertinent to note that
the Respondent No. 12 had also asked the residents of the Village
Salvadgoan to visit the said plant wherein after visiting the said plant,
almost 23 residents of the Salvadgoan having their houses near the said
plant have given their consent to operate the said plant vide letter dated
04/03/2021. Further the residents of the village salvadgoan also agree
that the plant is in operation for a short period of time i.e. only for 3-4

hours for 35-40 days of a year in the letter dated 04/03/2021. Hereto

marked and annexed as "Annexure -E" are the copies of the NOC from

the residents of the village Varur and Salvadgaon.

11.1 say and submit that the averments made in Para 10 of facts of the case
in brief are false and incorrect and I deny the same in toto. Further I say
and submit that as per the said report dated 22/02/2017, the concerned
officer has clearly stated that the plant was closed and not found in
operation at the time of the visit and same was closed since past 4 days.
Further it is pertinent to note that the plant is operative only for a short
period of time i.e. only for 3-4 hours for 35-40 days of d year as per the

requirement of the Government contracts. '

12.1 say and submit that the averments made in Para 11 of facts of the case
in brief are false and incorrect and I deny the same in toto. Further I say

and submit that till date the Zilla Parishad School has not raised any

e ——
B 3%;;; X  objection against the said plant. In furtherance of the same the
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Principal of the said School has specifically stated in letter dated
23/03/2023 that they have not found any records of complaints/
objections made by school in respect of the plant and that the School has
no objection /complaint against the said Hot Mix Plant. Hereto marked

and annexed as "Annexure -F" is the copy of the NOC and reply dated

23/03/2023 on RTI Application by the Zilla Parishad School.

13.1 say and submit that the averments made in Para 12 of facts of the case
in brief is the Notice dated 17/02/2021 issued by the MPCB to the
Respondent No 12. Further I say and submit that pursuant to the said
Notice dated 17/02/2021 the Respondent No. 12 has re-complied with the
directions issued by the MPCB and the same was informed to the MPCB
vide letter dated 03/03/2021 by the Respondent No. 12. Hereto marked

and annexed as "Annexure -G'" is the copy of the letter dated

03/03/2021.

14.1 say and submit that the averments made in Para 13 of facts of the case
in brief are false and incorrect and I deny the same in toto. Further I say
and submit that the Respondent No. 12 had only applied once for the
consent to establish and operate in the year 2017 which was rejected as
the Respondent No. 12 was in the process of obtaining necessary
permission and complying with the guidelines prescribed by the MPCB.
Thereafter, the Respondent No. 12 complied with all the guidelines
prescribed by the MPCB from time to time and then applied for the
consent to operate in 2018 which was then granted by the MPCB and
further renewed by the Respondent No.12 in the year 2020 which is valid

till the year 2026. Hereto marked and annexed as "Annexure -H' are

the copies of the receipt of payment for obtaining the consent to establish

and operate.

; \\\‘ say and submit that the averments made in Para 14 of facts of the case

&

) -'.ﬂil?%‘rief are false and incorrect and I deny the same in toto. It is pertinent

7
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to note that the Laboratory which has issued the test certificate is a
private lab and it has been specifically stated in the said certificate that
the certificate shall not be reproduced without the written approval of the
laboratory. Further I say and submit that as per the recent MPCB's Air
Analysis report dated 28/03/2023 the air quality of the said vicinity
around the hot mix plant is moderate and well within the parameters.
Further as per the visit reports dated , 30/05/2023 to 01/06/2023 and
14/06/2023 to 15/06/2023 the said plant was not found in operation
Hereto marked and annexed as '"Annexure -I'" is the copy of the Air

Analysis report dated 28/03/2023 and visit reports dated 3¢/05/2023 to
01/06/2023 and 14/06/2023 to + .. - 15/06/2023.

16.1 say and submit that the averments made in Para 15 of facts of the case

in brief are allegations against the other Respondents and I do not wish to

comment on the same.

17.1 say and submit that the averments made in Para 16 of facts of the case
in brief are false and incorrect and I deny the same in toto. Further I say
and submit that the present Respondent No.12 has complied with all the

guidelines prescribed by the MPCB vide various visit reports from time

to time. Further the Respondent No.12 strongly object the recent letter
dated 06/07/2023 wherein the MPCB has wrongly calculated the
environmental compensation of Rs. 29,62,500/- for the period of

December 2016 to 20th March 2018 since the said Hot Mix Plant was not

in operation as the Respondent No.12 was in process of obtaining

necessary consents and permissions from the concerned authorities.

Further, the Respondent No. 12 was managing the hot mix which was

required for the construction work from outside which is evident from

the rent agreement between the Respondent No. 12 and Deshmukh and

%, Company. Further, the Respondent no. 12 has sent.a letter dated

\O * 11/07/2023 objecting the compensation as the Respondent No. 12 was

8
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not given any opportunity to file his say and put the material facts on
record before assessing the damage. Hereto marked and annexed as

"Annexure -J" is the copy of the letter dated 11/07/2023 sent by the

Respondent no. 12 to the MPCB.

18.1 say and submit that the averments made in Para 18 are false and
incorrect and the same are denied by the Respondent No. 12 in toto as
there was no cause of action arose against the Respondent No. 12 as

stated above and hence the question of limitation does not falls in.

19.1 say and submit that the Respondent No. 12 had purchased the said hot
mix plant on 17/10/2016 from Gujarat and purchased the diesel generator
for the said hot mix plant on 15/03/2018. Further on 04/01/2017 and
03/03/2017, the Respondent No. 12 had applied for the consent to
establish and operate from the MPCB however, the same was rejected as
the plant was still in process of completion. Thereafter, as the Applicant
made various complaints during the period of December 2016 and 2017,
the MPCB visited the said plant and informed the Respondent No. 12
about the guidelines of installing a hot mix plant. Further as per the
guidelines, the respondent No. 12 complied with all the guidelines
prescribed by the MPCB and only then applied for the consent to operate
which was then granted to the Respondent No.12. The said consent to
operate has been renewed time to time and the same is valid till 2026. It
is pertinent to note that while the installation of the hot mix plant was in
process, the Respondent No. 12 had to take few trial runs of the said
plant. In the mean time, taking advantage of the trial runs the Applicant
has made all the complaints before various authorities by misleading the
authorities that the Respondent No. 12 is running the said plant without
obtaining the permissions and consents. Further, as the Respondent No.
12 had not obtained for the consent to operate, the Respondent No. 12 in

year 2016 and 2017 had executed various rent agreements to
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complete his work orders. Further, after obtaining the consent to operate,
the Respondent No.12 had started producing hot mix at his own plant. It
is pertinent to note that the said plant was purchased along with the
pollution control unit. It is evident from the consent to operate that the
MPCB has granted the said consent after examining that the Respondent
No. 12 had complied with all the guidelines prescribed by the MPCB.
Further, it is pertinent to note that, the land of the Applicant is a jirayat
land which is a seasonal cultivation land. The said land can be cultivated
only in the months from June to December. Further the said hot mix plant
is only operative from the months January to May that too only for 3-4
hours a day and 35-40 days of such months. It is pertinent to note that as
it is a hot mix plant the same is not allowed to be operated in the rainy
season. Hence, it is evident that the applicant only with sole intention of
causing unnecessary inconvenience and mental agony to the Respondent
No. 12 has filed the present Applicant. The Respondent No. 12 has
obtained permission/ consents from all the concerned authorities before
starting the said plant, Further, the Respondent No.12 has also obtained
NOC from the residents of villages around the said hot mix plant and

school that is situated at about 500 meters from the said plant.

20.1 say and submit that it is pertinent to note that the Applicant was very
well aware of the installation of hot mix plant since December 2016 due
to which time and again the Applicant has been making various
complaints before various authorities. Hence, it is evident that the
Applicant has delayed in coming before this Hon'ble Tribunal as the
concerned authorities were not taking action against the Respondent No.
12. Thus, with the scﬂe intention of causing harassment and mental agony

to the Respondent No. 12, the Applicant has filed the present

Application.

10
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21. Therefore, in the facts and circumstances above mentioned I say and

submit that the said Application deserves to be dismissed with cost.
22.1 crave leave to file additional affidavit in future if found necessary.

Whatever stated hereinabove is true and correct to the best of my knowledge

and belief.

Solemnly affirmed by me at Pune on this 12th Day of July, 2023.

il
Identified by me, Deponent
j an R. Nagare
Ms. Siddhi S. Mirghe _
Advocates for Respondent No. 12 Before me

BEFORE

NO1ED AND REGISTERED AT SRR
SERIAL NUMBER__/ 50 )

=
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN
ZONE BENCH AT, PUNE

Execution Application No 03/2023
Earlier O.A. No 11/2023

In

Original Application No. 01/2020 (WZ)

1. Razzak Rajmohammad Baig & Ors. Applicants
/5 |
1. The District Collector Ahmednagar & Ors. Respondents

ANNEXURE INDEX

SR. PARTICULARS PAGE NOS.
NO.
1. | ANNEXURE-‘A’
Copy of the 7/12 extract of the Gat No. 40/2. 'L

2. | ANNEXURE- ‘B’
Copies of the Registration Certificate. b o L"

3. | ANNEXURE-‘C’
Copies of all the permissions obtained from all the b &
above mentioned authorities and the copies of the 5 G

rent Agreements.

4. | ANNEXURE- ‘D’
Copy of the visit report dated 14/06/2021. 67 -63

5. | ANNEXURE-‘E’
Copies of the NOC from the residents of the village | 6 9 = FY
Varur and Salvadgaon.
6. | ANNEXURE-‘F’
Copy of the NOC and reply dated 23/03/2023 on| F§
RTI Application by the Zilla Parishad School.
7. | ANNEXURE- ‘G’

Copy of the letter dated 03/03/2021. 16 -9

8. | ANNEXURE- ‘H’ '
Copies of the receipt of payment for obtaining the Q2 -~ C‘ 2

consent to establish and operate.
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9. | ANNEXURE- ‘P’
Copies of the Air Analysis report dated 28/03/2023 9y - (o (‘?'
and visit reports dated 30/05/2023 to 01/06/2023
and 14/06/2023 to 15/2023.

10. | ANNEXURE- “J’

Copy of the letter dated 11/07/2023 sent by the 03~ |1S]
Respondent no. 12 to the MPCB.
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5y GOVERNMENT OF MAHARASHTRA
i e}% ) PUBLIC WORKS DEPARTMENT
% ' 4 Public Works Division, Ahmednagar

s e v

CONTRACTOR'S REGISTRATION CERTIFICATE

|. Desk officer, Public Works Department, Mantralaya, Mumbai, through online registration
using their rights given to them vide latest Government Resolution No, CAT-03/2013/Case No.
102/Bldg-2 dated 30/06/2014 orders for Registration to MU RDARE BALASAHEB JANARDHAN

in CLASS 10 for 3 years from 25-04-2016 to 24-04-2019 .

2. Registered contractors should apply for registration renewal 3 months before expiry date of
certificate. In this regard, no separate correspondence shall be done. Registered contractors should
submit their year wise reports in prescribed format. It may kindly be noted that if the renewal-related
required documents are not submitted within prescribed time limit, the registration certificate shall be
treated as cancelled and it will be required to depusit requisite fees as per new registration.

3. Year wise details containing particulars of works done during last one year shall be submitted every
vear after 31st May. If Registration certificate is in the name of Company or Partnership firm and if it
is changed, the same may be intimated to the registration issuing authority.

4. Atleast 3 Engincers shall be employed in organization (Company/Partnership firm) who have
passed after 1979 from Maharashtra Universitics.

Details
1. Contractors Nanie and Address; VIURDARE BALASAHFB JANARDHAN, AP :- BHAGUR TAL :- SHEVGAON
DIST:- AHMEDNAGAR PIN:- 414502 i
2. Registration fees, Receipt No and date @ Ry 30000, 221875912, 25-64-2010
3. Registration ¢lass and period: CLASS 1T for 3 years rom 25-04-2016.10 24-04-2019
4. Wark Capucity Upto: Rs. Upto 750 Lakhs

Contractor Signature Specimen Digitally signed by
Name: Davanand Bhimrao Vibhute
Designation: Kxecutive Engineer
Provider: SafeSerypt sub-CA for RCAI Class 2 2014
P Date of Signing: 2016-04-25 18:13:30
4 . Digital Sign Expiry Date; Sat, Jun 24, 2017 16:46

AT T T

Issuing Authgrity AGS2HRDCOW

ITCE a‘gpur
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Phone @ 0253/2385150

Fax

Email

Visit At :  hip//mpcb.govin

s neR@te (8. ) g
MAHARASHTRA POLLUTION CONTROL BOARD |

: «m - Udyog Bhavan, First Floor

Trimbak Road, Near ITl, Satpur,

0257312285140
Mashik — 422007

ronashik@mpeb gov.in

HOW The Consent is valid ferdﬁ-ﬁé.‘ifnénufact-uge of -

3. CONDITIONS UNDER WATER ACT:

i *\HSVN
(vii) Non-Hazardous Solid Wastes:- ___ ksl O Vs Q%
[8.N. | Type Of Waste | Quantity [UOM | Treatment [ Disposal [f U, 1Y
' Nil et S v

Orange/S.S.1 Date: V2/03/2020
Consent No: RO-NASHIR/CONSENT/200.5000 77 , |

Consent to Operate under Section 26 of the Water (Prevention & Controliot
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of '
Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule 5
of the Hazardous Wastes (Management, Handling & Trans—boundary-Ma{émgﬁt)
Rules 2008 . o TN
[To be referred as Water Act, Air Act and HW (M&H) Rules respectively}.

temoma Pescsss s ma

CONSENT is hereby granted to;
~ M/s. B.J.Murdare,

Gut No,-40, At- Varur (k) Bipeoier o8
Tq. Shevgaon , Dist- Ahmednagar. i

Located in the area declared under the provisions of the Water Act, Air aet
Authorization under the provisions of HW (M&H) Rules and amendments thereto st
to the provisions of the Act and the Rules and the Orders that may be made further
subject to the following terms and conditions: : g

1.  The Consent to Operate ‘ig;igx;?nted for a period up to:- 3&.03‘2_%3'

' Sr. No. ___ Product Name b Maximmm Quantity UQM
1 Asphalt Mix (Hot Mix Plant) 920 MTM

(1) The daily quantity of trade effluent from the factory shall be Nil. 5
(i) The daily quantity of sewage effluent from the factory shall not exceed 0.38 M.
(i) Trade Effluent: Nil. i
{iv) Treatment: N.A. - i
(v) Sewage Effluent Treatment: The applicant shall provide comprehensive treatment |
system a5 is warranted with reference to influent quality and operate and maintain |
_t]ies-afrje continuously so as to achieve the quality of treated effluent to the following

standards.

(1) Suspended Solids Not to exceed 1060  meg/l : !

(2) BOD 3daye 27°C.  Not to exceed 100 mg/l ot i
l
|

(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soaked'in a soak
pit, which shall be got cleaned periodically. Ove rflow, if any, shall be used on land for |
gardening / plantation only !

fadt . et - .—--——_—--»-v-—-—--_, SE——— -~ e O}
(éﬁ > N
— dore fl@;gg‘é :

MPCB-CONSENT-0000087641 Pagelo



. (wii). Other ﬁ.o.nditiﬂns: Lndustry should moﬂiﬁm‘- effiuent guality regularly.

. The apyhcant shall comply wath the provzsmns of the Water (Preventmn
& Cﬁntral af Pollutmn)Act JHT45. Ll e

The daﬁy water eonsumptmn for the foﬂomng eategom% is as umier

(1) Domestie purpose ..1.00 CMD
(i) Watérgets Polluted & Pollutants are Bmdegradabie - . ..400CMD
(i) Water gets Polluted, Pollutants are not Biodegradable & Toxic . .0.00CMD
i (w} In&uqtrxai Cnolmg, spraymg in mine pits or boiler feed . 2.00.CMD
CGNDITIONS UNDTER BTRIAGT s Lol AR

(i) The apphicant shall nstall a comprehensive centrol system consmtmg of .control —
equipments as ig warranteﬁ with refgrence to generauon of emigsion and” (}perate greats |-
‘and maintain the same mnﬂnueusiy S0 as to achzeve khe leve} zat p@ﬁutants o the ‘7 -

: : fﬁﬂﬁ}mﬂ'g 3tandardﬁ'
Wasa sl [Partrculate matter [I%t taExeaed [ 159 ngNmﬂ ]
@ i o7 --\ a} Alﬁantmi Eqaipmm (.Elot. Mix Flanii)" A i :
s o T D machine shall be provided Wlth. duﬁt m}lieetor fellmwaﬁi bv‘r -4
sy serubbing system of sufficient capacity tolithitemissions, S
Ao 2. Construction of metallic roads wmhm%he‘}aremlsies 55

3 Regular: cleanzng aﬂd wetting of the ground within the memxses b
4. Gmwmg Bf a greeﬂ belt almg the, ﬁexiphery

S bt K A he Suspended Particulate Mattar nfeafsured betweﬁn 2 metem aﬂd 10 meters &om S
A - any ?rOﬁess equipment of storle ﬁﬁs‘lﬁﬂg unit shall not o Bxcoed 600 b/

ﬁ. Standards i’or* Sﬁaczk E,r:ﬁgsi &- 5
e m Tlie_apghﬂant shall phserve the faﬂawm fuel pattetn

[ Tpe T-.Fuet Quantity |UOM

29 R s Lﬁersfﬂr _ =

g ]: - 1,1 i 33133 el‘ect t.he chn}‘mey(s} Bf the.v fgﬂ 3 Wlng
: : ‘ ons’ ‘ ' ‘ . 4 : 4 =
B Chmney At’.ﬁached Tg .'.‘ 3 Hﬂght in Mtrs, !L-  ‘._7 =
e Hﬁt Mixﬂmm Rt ) 11 e e ‘&__

s xm} Tﬁé mdﬂstry qhall take a&equ«ate measures i‘ar .c:antroi of nmse leve}a fmt’ﬂ its awn =
i o saume‘,s within the premises so as te mmntain am’blent air qualltsr standard in |
resp@eﬁ of noise to less than 75 dB(A) durmg day time and 70 dB(A). during mghtj'
time, Day time is. mckuned in between 6 am and 10 pm ami mght mme- is
reckeﬁed between 10 p:m. and 6 a.m; ‘ A N1 ;
;Other Gesrxdxtmn,:_‘ v s - T Yy
1) The industry should not cause any nulcan\f‘e in sarrounding area. b st -
i 2} The  industry shall. = achieve  The Nahonai Ambient  Air
ks }, ] Quahty St andards (NA&XQS) pubhshed n 201}9 G5 R&ﬁﬁ (E) d:abed 16 11 21‘)09
\* F,

2 %ﬁ)aaa?-* ﬁNDiTIONS UNDER 'HAYARDOUS WASTE (MANAGEMENT
'HANDLING & TRANSBOUNDRY MOVEMENT) RULES, 2016: = -

- @ . TheIndustry shaﬂnﬁﬁgeﬂrate any hazardous waste A
MPCBwCONSENT~Wﬁﬂﬂ37ﬁ41

Pagelof4
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8. Industry shall comply with faﬁawing additionaiéundiﬁans*
The -applicant shall matntain. gm)d housekeepiig- and: fake adequajs medsureq for

control of pollution from all scurces so as, not to eau,se nuisanece to surrmmdmg area /

imhabitants.
The applicant shall bring minimum 33% of the avaﬂable ope‘n land under green

* coverage/ tree plantation.
Solid waste — The non hazardoum qohrl waste ar:lsmg i the factoty premlse*a,

i

i1.

iii.

sweepings, ete., be disposed of scientifically so as not to cause any nuisance / pollution.

The applicant shall take necessary permxs?mns ﬁ'ﬂm civie authentms fﬁr dlspmal to
dumping ground.
iv.  The applicant shall provide for an alte :{‘nﬁtP electnc p@wer souree suﬁment to operate
all pollution eontrol facilities mstalled by the applicantito maintain ci}mplmace with
- the terms and conditions of the consent In the absence, the app}_}gint shall stop,
- reduce or otherwise, contrel pro&uctmn tO ablde by terms & (:undit,Im;%?‘igjg eensent
" regarding pollutionlevels.
v. . The applicant shaill not change or alter quamlty, quahtyii t;hé mtﬁ or a;ﬂchargeﬁ
: . temperature or the mode of the effluent / emissions or ﬁazaréggg wastes or ggntm}
.- .eguipments prov. ided for without previous written. yermzsmﬂg},_@f the Board.
v,i, The applicant shall provide facthity for collection, off envg;lmnmeﬂtal gampleq “and
“samples of trade and sewage effluents, air &mxSsmn .ahd hazardous wastes to the

Board staff at the terminal or ﬁemgnated pmms andf sﬁaﬁ pay to the antd fm‘ the |

" services rendered in this behalf.
The applicant shall make an application for i!emeWal of' the mnsent a‘e leaﬁt 6‘@ days

before the date of the expiry of the consent)

© vik

| ‘m The firm shall submit to this office, ﬁhe Jﬂﬂ‘ day of Sﬁpﬁ&fﬂb&r eﬁvﬁr‘y year, ‘the :

 Environmental Statement Report far xths ‘Anancial year ending 31 March in the

preseﬂbed Fﬁrm—V as pre the prgwmmns of rule 14 of the Enmonment LBmtﬂctwn)r ‘

. (Sécend Amendment) Rulés, 1992,
ix.
" theirvisit to the applicants

- ‘energy for operatzompf ﬁbmeétm and industrial effluent treatment plants and air

polutmm control system. A regmter shomng eomumptmn of chem}eafa hs@d for

' "“t’i"f‘iﬁmem shall b m@;ﬁtamed» ‘
* Separate dramage \gystem shall be prowded for coﬂeetmn of traée ami aewage

arraggemenﬁ jer measuring the flow. No effluent shall be admitted in the pipea -/
 seweld down* stream of the terminal manholes. No efﬁuent sha}l find ms way oisher

than ) desxgmed and provided collection system.

- @e“’ offluents from the factory.

meludmg ﬁxeﬁ ami mobile sprayers ﬁ)r dust suppression.
Th;’s cansent shmdd not be. construed as exemption from obtammg“-

- ageneies.

3 :: this consent; and the same shall be binding on the industry. '

. The applwmt Slhall apply for consent to operate before takmg actual
. commercial production.

Tha applicant shall obtain permission from Central Gmund Water

: mﬂB-CﬂN‘iEﬁT—DﬁWMI .&'__w_@cﬁ Page 3 of 4

o e e e et et i e e

 As inspection book shall be. o@ﬁxgaé and made avallabie to the Boax&% emaem eiuring"

The applicant shall instalig 5eparate electnc meter whowmg the wﬁsﬁm;trén of .

effluents. Tarmmal manholes. shall be provided at the end of collection system with

J'xﬁ N&}thezi storm water nozr- discharge from. other premlses shaﬁ be allowed m mxx thh ‘

'e") ﬁmjeat authorities shall install well designed water «aprm}ﬂmg ﬂrmngempngh

naeessarv NOCfpe’rmiSbwn from any other: Statuteryf(iovemment. bl

Thlﬁ Eeard-reaerves the rlght to review, amend, suspend, revoke etec

ﬂﬁaffhonty m_casﬁ__ﬂfﬁse ‘of ground watdy. 0t
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R Conseut to Operate i8 grantéd fm‘ a periad up tﬂ 30.03 3& O AN

L Coment is v'lhd for the manufaeiure af -

e “=S-;‘.Nq, [ Produes s ;_:'  \M’} Mmmum@uaﬂtﬁy _
TR R AsphattMnx{HutMtx Pfarrt) Ll S SR 93@MTM g

e comzrmﬂs UNI)ER WATERACT:
: _,g-_(x) Thedady quazmta# uf trada efﬂuentfmm thetactarv sﬁaﬂbeNiI 'Z‘ e 43 PR |

£ "_,_(H) The dmfy qqamﬁy of sewage efﬁuent ﬁ’mn tfm fduter}' shﬂ% ot e&wceam 3 Ml -

it ; .3 s i Srdeicdonlsl e o b ol =

: (m}'l‘r,ada Efﬁuent Treatment ‘N, A

(v yrmzxe Eﬂ}uent!hsposal N. A

S }Sewage Emuent Treatment' The appin,am shail pmwde comprehmsrn twatment uys~teiﬁ ée is

R 17 WO 1) N P

MAHARASHTRA POLLUT?QN CONTROL BOARD

; Phane 0253“2-;551-;,0 : e m___:.,m"f"‘.." uo‘yogBhavan F;rst Fla@r Trimbak |

" Fax - 0253:2365140 - Rcad Near ITI, Satpur Nash|k~42200? |
 Website: hitto //mpeb gov.in R~ TR i |
el ;_.« i5 mMam renasmk@mpebgovm AR L o N SR e !
UAN Nﬁ ouoa’t}mzs : _ 1'
 Orange/SST gt i ' |

Consent No. RO—Nashxk/Consmt/ ’13{5362’3 ol 11 e Date- &I}Q&lﬁﬁjg 5

'rf“cmseni to Dperate tmder Section 26 of the Water (Preve:«nuon & (“uﬁtroI of Pot}unon }Act, 19’1’4 &

, :'Authonzatron under Rule 5 of the Hazardous & other Waste (Managemem & Tmnabouﬂéry
Movement) Rules; 201f5 ; ; . : ,

E
|
under.Gection 21 of the Air {Prevention & Control of Fuﬂuﬁom Act, 1981 and Authorization /Renewal of f
[To he referred as Water Act, Air Act aud HW (M & TM) Rtihss respécﬁveiy}). I]

: Q‘(JN‘:;ENT is hﬁreby granted o - :
it Mis. BJMURI}ARE 24t |
: g et - GUT NO40, VARUR (K), % St |
i dnaia e SR e 'i’AvL SHEGAQ“T B}ST AHI\*’IEDNAGAR‘ AL N 1 ‘

i

Provisions of HW (M&TT M3 Rules and amendments therem stibject to the. prf}hslorzs of the ﬁwi and the
Rules and the Ordﬁrs thai: may b& m&de fmher anei sub;e;,t tc the ﬁ:-ﬂmmrz___ terms aad condttiens ;

: Louated iR .‘.Il&- area deb}ared under the pmmsmns af the Wa?er Aet Au‘ a@t m;ei Authorma&mn under the I
|

3 warranteé with reference to influent qual:ty and operate and mamtam the satne eontmfuoﬁsly SO

as 10 achieve the quality of treated effluent to the followi Ang $tandarﬁs G5 e v
(1) Suspended Solids - - Notto exceed 4 106 mg,’l ‘
{2)  BOD 3 days 270 C. .- Nottoexceed Sl gfi T

(vi)Sewage Efﬂnent Disposal: The treated domesitc effluent shall be soaked ina saak
pit, which shall be got ¢leaned periodically. UVerﬂmv if any, shaﬂ be used on lajnd
for frardcnmg / plantauon only. - : § ; ke i

{’Vu) Non deardouq Solid Wastes:
; y . Quantity

il Stone DusE : PL S L




e l" he applmaﬂt shal’i msizall a cﬂmprehansrvé coptroi

A* '(b) Sfanﬂards fﬁrﬁnﬂssmns af .Aia' Puﬂutim;t&. '_ LS

. CH '_The appit(:ant shall prm'lde parts in the clnmney (s) and facilities su{;h as iadder platﬁam‘i eic for

(D The mdustry shail take adequate meawres for control cﬂ‘nmse levels from its own sources withmn -

! _(’g) Other Cﬂndltmns'

wnsumptmn for the foilowmg uategorws is a5 under;
| Domestic ]
Indnstrial processing Sraely
Industrial Cooling / spraying AT,
Any other and gardening, :

The applwant shall 1egularly submit to the Board the re
‘The prescribed form and pay the Cess as spec!ﬁed tmé‘ )

*®

5CONDITIONSUNDER AIRACT:

Coniro] Efgmpmeni f‘nrHotMaxP it
s Dmmmmmac e 58 DI

o3 Wamt s{;rmklmg awangmenaat the vent (6 m hmght :
be:f gm;ttmg ﬂw: gas thmugh :ts vsm wﬁh

1 ieanibaticos: ‘_{ff}_';’f"PM...Not te exz:eed 2 "‘158 mgNm3

mfm?

(d) The.applmt shali erect the chumney(S) of the following speexﬁcatwu&:
- Sr.Ne.  Chimmey attached to e - Heightin MI}‘_S :
HAi T ;_if_ ~ HotMix Ptant’vDrya; Py 507y Wi :

monitoring the air emissions and the same shall be open  for inspection to/and for nse of the
Board’s staff. The chmney{s} vents attached to various seurces of emission shall be dg;sggﬂated :
, by numbers such as S—I ,S*Z etc and thase shall be painted/displayed to facilitate identifi cation. }

the premises so as to maintain ambient air quality. standard in respect of noise to less than 75
dB(A) during day time and ?9 dB(A) d;mng night time is reckoned between 10 p.m. and 6 am,

1) The industry should not cause auy nmsance in surrounding : area,
2) The }ﬂdllbtfy should monitor stack EmIssions and ambient air quality regularty.

e P |




: _"f‘ Whernever due to any a&mldbﬂt or gas leakage or other urtforeseen act or even, such Emissions. or‘cur oris :

&General Cﬂndmans. f—: o i e S R e :

l;;l{i}'—‘é‘}'ﬁ_ ; The 1pp!‘ feant shall make an application for renewa! of the consent at Ieast 60 days befme

& g m‘} ”[he ﬁrm sha}! submit MPCB: the knﬁfronmantal Statement Repoﬁ fﬁr tbé ﬁnanmal year endmg

: b_e}l i Ihe apﬁhcant shail install a separate’ meler 5how:ng the consumption of energy for o

v- 1 = T v .
HE ' ]

6. CONDITIONS UNDER HAZARDOUS AND omm WASTES *(M& TM} RULES, 2016:

- (1) The applicant shall handle hazardous wastes as Spemﬁeﬂ below: S b : !

Sr. | Item No. of Process Type of‘ Waste - ﬂuanmy | Disposal
No | generatimg HW as per : : :
| schedule Il ‘
e saampLbe inﬁustry shall not generate any type &f hazarlious Was&e §

(u) Treatment: Nil - i i ; .‘ 5y

{11y Therauthmlzanon (8 herebx granted to operate a rac:hty for caﬁmn@m &tmrage trzm:,purt and dsspm,ai
ef hazardoue waste. S i i 35

: (wl The Industry shmﬁd cemptv wﬁh the Hazardous Waste (Mauagement &Transbmmdry Mbvem«ent)
R“IESQ 29161 : i d A

apprehended 1o oceur in excess.of standards laid down, such mformation shall be farthmth Reported to '
~ Collectot, Directorate of Industry, Safety and Health, Police Stattom Fire Br;gade, Dlrectmdw af
. Hgalth Services, Depariment of Fxp!mslves 'Boatd and Local Bady and the pr-izzutte,:a Pprocess s‘ho;ﬁd |
. be stopped by taking alf necessary safety measures. The mdustry shalt #lso monitor the emission and.

ensure that the emissions do not cavse any harm of nuisance in the surieunding. The industry should
ot restart the process. W :%hmzt pemms;on raf the Board aﬁd other statutory m"ggm ization 28, Fﬁq&_{fﬂ
’ _uﬂder the law : , : . i :

‘,gj} 11 :'The ﬁpphcant bhaI} brmg mimmnm 33% of the ava:!abie @p&ﬂ F&mi xmdet gmen uavapagef
 plantation. The apphicant shall submit a. yearly statemient by 3G ‘Sepwmber BVerY year om -
- available open plot area, no, of trees &m'vmng as on 31"‘ Marcil of‘ ﬁze ym“r aﬁﬂd‘ ﬁﬁt t}f t?mes |
p{anwd by Sepiﬁmber end. £ . . ‘ |

_'(iiﬂ)sf Tha apphcam shall pmvade for an altemaf@ e!ectﬁc pnwer soufce suﬁ' msnt ta ﬂperate afi peﬂuﬂon )
O centrol facilitics instafled by thﬁ applicant and upr:)‘ate the same in ease, .of powsr, faﬂm:e toihif
. maintain. Cﬂmpﬁam_e with. the terms and conditions of the cessent, ln the absence of same, the

app}mant»shaﬁ stop, reduce or. utherwzse confrol pmduct:ﬁm te absée hy terms &, cmdmms ef “thrs

Fad eﬂnseﬁt re:gar{{mg pa}}utmn leve:is

ity ‘fﬂw elata of the expiry of the eonsent. The appltcant shall not chanae or alter quantity, quality,
o therale of discharge, temperature or. the mode of the afﬂuent;’ emissions or h&zardnus wastes or
et cmtmi eqmpments prevxded for w;th@ut previous written perm:ssnon of the Board :

» . 81 March in the prescribed Form-V as pre the provisions.  of rule 14 of the Environment

Sl (Ffafeetmn) {Second Amendment) Rulss, 1992 before 30" September every year. This Consent is

- granted only for stone crushing activity & mdustr) shall obtain separately an:ronmegt Clearance
it f@r stone quarrying dC[WlT} :

‘ opv.,ranon of domestic and industrial effluent treatment plants and air p@]lutnor} control systent. A

- register showimg consumption of phemicals used for treatment shall be maintained: The applicant

e ~-}shaii also submit a comparative statement of: dsSigned power And chemical consumptions Vi is-a
VIS actual power and chemical uonmmptipﬁr q}mgh : ;-Eﬁvlr nmental statement,

e e
5 ) v .”‘ kt‘..‘
3 S




! {vi).  Separate diainage system shall be provided for collection of trade and sewape effluents. Tecutinal
| manholes shall be provided at the end of collection system w ith ariangement for measuring the:
i . flow. Noeffiuent shall be admitted in the pipes/sewers down- stream of the terminal rmanholes, No

i effluent shall find its way ot} 1oF than in desipned and prowdﬁd collection system. Neithet storm
water nor discharge ﬁ:om other premznes shall be a.lowed to mix with the efﬂuents from the
factory. - '

'{» 1) The apphu,ani shall prowdf: facﬂrt} for cuﬂect;en of enwmnmentai samples and samples of trade
- and sewage effluents; anr emissions and hazardous wastes to, the Board staff at the,
termmal or designated points and shat! pay to the Board for the services: rendered in this behalf
- Aninspection book shall be openeé :mé made av aflaiér}e to the] B{}ard s nﬁ'ieers éarmg iheir Visit to.
~ the appilaam Bt ‘]._ ‘

_{fviﬁ} The mdus}ry shall ensure that fugitive eIIHSMOI}S from the actmij are cen;roﬂed 59/as m mamtam :
- clean and safe environmest in and areund the factory premiseq ; i 3

] i (é-x) ] The apphcant shall mmmam ,gmd hnusekaepmg and {akﬁ adequnre measun:s for contm§ of

o pollutmn from a&! SOUFEEs SO as not to ealfse nmsame to sumsundmg area | mhahﬁanis

Filibal oty i 8 Trr £ase af any' expanswn, addr;mn, modermzatwn any bhange oic. m the éxxstmg p!afai aethm
EreTdit e e, ‘fﬁe planf 7 ar.:tmiy authority shfﬁ} obtam prlor permlss;eﬂ ﬁ’om the B@ard R

& S 'ﬂua B@arc! resanees the rigi}t to rwa}s.e i:he coﬁsant and amend ot add .aav cendrﬂans m ﬁm ans;ent ; | g
; ami the Same: shaﬂ be bmé:pg o th:.* Apphcant. - e EretR i

10, Tiw Consent Shﬂlﬁld net be. eomstmed as e'-;émpmm f'rem ﬂbtammg neaessary NE)C ﬁmm aﬂy eﬂiar-_ b ‘
31354 chemem AZEACIES &5 reqmrsd ] b : =

e i1, *rhg, mdsmry shatl ehtam papmmsmn fN@G fwm GGWA for grmmd wawi‘ exirgc’han bafem sxmmg s
IR pmém:fwn actwiiy : _ . ;

hihana  The, mdus&y shall fewmsh Bank guarantes of Rs, | }akh having Vﬂhﬁ‘ﬁ} up w 3 ”97’”@‘29 mward‘s

g eempi:xancg of consent conditions drawn in favor of Regi cma! Gfﬁecr MPLB Nashik mtbm permd
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31 3 Panchyat Samiti Shevgon

Health Departmoent,
No. T.H.O.P.S/ANOCAY/18

Date- 1H0272018

Subject :- Grant of No Objection Certificate o
Shri Balasaheb Janardhan Murdare
Village : Bhagur Tal- Shevgaon Dist- Ahmednagar.
Refi- 1) His/Her Application dt. 20/01/2018
2) PHC/THO/ Site Inspection on | 4/02/2018 From tue

M.O.P.H.C Shevgaon Tal- Shevgaon Dist - Ahemdnagar .

On Physical nspection the Proposed site of Village Gat No./G.P.M.No. 40/1 of village
Varur Kh Taluka- Shevpaon Dist-A.nagar is inspected by H.A. P H C Shevgaon from the
health & sanitary Points of view there 1s no objection to the proposed site for Non-agriculture

Used for Commercial Purpese For Onlv One Year From the Health & Sanitary points

of views.

DISCRIPTION OF THE SITE

“Nameofthe | SNoJGatNo. | Area |  Nameof the owner
village /G.P.M.No 1
* Shri Balasaheb Janardhan Murdare |
Varur kh 40/1 040 R Bhagur Tal Shevgaon
F Dist Ahmednagar
\?\w\& i
(=
Taluka Health Officer
Panchayat Samiti Shevgacn
To,

Shri Balasaheb Janardhan Murdare
At Post Bhagur Tal Shevgaon Dist- Ahmadnagar.

Copy To the /B.H.O. Z.P. A.nagar
Copy To — Chief Executive Officer, Zilla Parishad, Ahmednager.

Condition-
|. Tree Plation should be made on the open space & sounding. Drainage. Latrine & Urinal system is
essential for this purpose & all sanitary facilities should be provided for the Henl Point of Views
& he should take precaution not to be harmful to Human Health,

2. Grampanchyat at NOC should be provided lo $.D.0.# Tahasildar.

Brick-ln should be away 500 Mirs. From recesidential houses scholls & road cte,

K erosine Centre/Petrol Pump/Poultry Form/Slater Housc /Hotel/should be installed suihicientiy

away trom recesidential houses school . Temple& road cle.

5. In future when actual Industry will be start N.O.C. should be given Industrial Board & Pollution
Control Board, Ahamednagar/Nasik.

6. Permission granted by this office will be cancelled if any complation from Health point of views

vaiened b aneearmadinag racidlansa
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No Objection Certificate.

From: To:-
Sub Divisional Engineer (Gr) Shri-Balasaheb janardhan Murdare
BSNL, Shevgaon-414 502, A/P-Bhagur Tq. Shevgaon

Dist- Ahmednagar

NO: -W-39/NOC/SDEU-SGA/2017-18/ 08 Dated at Shevgaon the 13/11/2017

Ref:- Your application on 07/11/2017 for NOC

Certified that this office has no ohjection to consider Total 0 hectore & 40
R area of Gut No 40/1 of Warur Tq. Shevgaon. The area is as per the plan
submitted by the applicant Shri. Balasaheb janardhan Murdare

At present there is no Telephone line or Under Ground Cable passing
through the above site of Shevgaon Tq. Shevgaon.

This certilicate has issued as per parties’ request to apply for non-

agriculture land.

|
>
/ te s
o L R g
SubDivisional Engineer
— -
Shevgaon 414 502,

lace:- Shevgac o
Place 1EVEAOL %‘a“&-

Date:-13.11.2017 63'(“"“
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NABCB
oM 02 00318 ”vaUSTHIES
An iSO 90012008 Company JALITY & SERVICE

TAX INVOICE

' To,

B. ], MURDARE Invoice No: 051/16-17 :
» | MARKET YARD, SHOP NO.47 s_ _ ‘
EAST SHEVGAON, TAL:SHEVGAON, | N' ]

DIST:AHMEDNAGAR (MH}
' Date: 17-10-2016 |
TIN No: 27160727263V S ; |
Sr. _Description | Qty. I value Excise duty VAT . Amount+vat |
No. f Rs. Ps.  @12.50% @ ' f
ol f (Each) | Rs. Ps.  Rs. Ps. | Rs. Ps. |
01. | ‘Atlas’ Asphalt Drum mix plant | ! '_4
Madel DM-S0 {Auto) Capacity 60 | 01 | 20,00,000/ 2,50,000/- | 45000/~ | 22.85,000/-
to 90 TPH accessories consisting | Unit l ,
of: Four bin feeder with 2 HP AC P [GST@% |

Against form

variable drive, Thermo drum unit,
'

Load out conveyor with hopper,
Slinger conveyor with load cell,
2000 Liter LDO tank, Vibrating ; '
screen, Lime filler, one No. 20 ; i | i
tons Capacity ‘U’ shape Bitumen . |
tank, burner, R. Gear, AC Motor, | ' | g
fuel pump, Jacketed pump, '
Control panel board, Pollution |
control unit. '

|
i | SPST SE—————
i
i

B . . GrandTotal | 45,000/~ | 22,95,000/- |
Rupees: Twenty two lacs ninety five thousand only, G
R bt hdsdehionihicumi i, - S

e Any complain regarding this should made within a 7 day:

= Gootls once sold will not be accepted back

¢  Qur responsibility ceases sooner the goods leave our factory

*  Delivery Ex-factory. Payment by Demand draft.

¢ 12 % interest per annum will be charged on overdue payment
All disputes are subject to Mehsana Jurisdiction
TIN. G.S.T.NO. 24040705523 Dt. 06-11-2006 |
TIN. C.5.7.NQ. 24540705523 Dr. 06-11-2006 [

i
i

ST - —

-

E
i
i
I
!

PLOT NO. 14/1, GIDC-il, DEDIvaSAN, MEHSANA:3B4 DO2. GUuJARAT, INDIA
PH,: 191:2762-224065 FAX: +91-2762-224066

E-MAIL: CONTAGT@WATLASINDUSTRIES.IN, ATLASINDUSTRIESINDIA@GMAIL.COM
WeasiTe: WWW. ATLASINDUSTRIES.IN

MANUFACTURERS OF RDAD & CiVIL CONBTRUCTION MACHINERY

SUBJELCT O MEHSANA

R
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[ TAX INVCICE
" UNITED GENSETS PVT.LTD., |[range-wauws fenGes
g 3 | 31072, M.1.D.C., WALUJ, Div - AURANGABAD -l
¥ W aurangabad 431 136 (M.S) R
. * Ph. (0240 ) 2553307 , 2554732, Registered Office:- 29, Suvarna Laghu Udyog
E- mail - unityunited@bsnl.in Yojana, M.LD.C Area, Near Truck Terminus,
) _ Walyj, Auyrangabad 431133
To B. J. Murdare, Commodity : Electric Diesel Generating Set
A/p Bhagur Tal. Shevgaon, PAN No. :» AAACUBZ01C
Dist. Ahmednagar I(:?S'l'lf‘c“ = ZTAAACUB201G1ZN
GSTIN No. 27AFIPM5522J129 [5;,,";. Code M.H 27 |
s | L)), 3 1
Con No. 9921740998 l::mce UGEL 151331 Date: 15.08.2013
Consi @ As above (Order No. s
us _— ~ [HsNCode :
|Chaprer ! o 85021200
- D.C No Date:-
5r. No. } Description & Specification of Good Supplied : Qty. Rate each l Total Rs.

"SUPPLY OF OLD 126 KVA D.G SET "

1 | [ .

|
i i
: ;
|
SUPPLY OF OLD 125 KVA CUMMINS MAKE | !
6 BTA DGSET
|
! 01Nos | 100,000.00 160,000.0C
| % i |
o =
: i 1
. : :
i .
——— 1 Transportati 1
GST Rs. In Words s ation
_ Rupees Eighteen Thousand Only | Charges
"IVe hereby certify that my/our registration certificate under the The Constitution (| SUB Total Rs. 100,000.00
O»e Hundred and First Amendment ) Act, 2017 is in force on the date on which| CGST g% - 9 000-00'
the sale of the goods specified in this Tax Invoice is made by me/us and t'ha:' the| SGST 92.:,&7! 9 .000.00 i
transaction of sale overed by this tax. invcice has been effected by me /us and] l(‘—ST_ " i
3 . -
shall be accounted for in the turnover of sales while filling of return ang tie due ‘ax| ; !
. Totai Rs, G !
if any, payable on the saie has been paid or shall be paid i 113;030-QJ_
INVOICE VALUE Rs.. 118,000.00
e, In Words - Rupees One Lakh Eighteen Thousand Only . .
Date & Times of Removal of Goods -
time — < |
Subpect to Aurangabad Jursdichon lgt]l. rised Z@i’f."

ROTT R
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ARTICLES OF AGREEMENT
b {
This Agreement of Hire of Machinery made and executed at on this, the 28" day of the July month of
2016 , ’
BETWEEN :

() M/s Deshmukha and Company, Tembhurni.

2artnership Firm registered under the provisions of respective Acts in force anc having his /their Office
giuated Tembhurni, Pl Madha, Bist, Selapur fmaged by Shri. Balasaheb Laxman Deshmukh,

Partne 1 ud Firm
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Whoisa.
iiy Partner of the above mentioned partnership firm. Hereinafter for the sake of brevity referred to as "

The Owner * { which expression shall. unless it be repugnant to the meaning of context thereof, mean
and inciuded the firm of all partners of the Firm, the company at matarial time and their sccessors).

Party of the First Part
AND

2) B.J.Murdare
Sole Trading registered under the provisions of respective Acts in force and registered Government

contractors registered in appropnate Class with Government of Maharashtra Having his / their office
situated at Bhagur Tal. Shevgaon, Dist. Ahmednegar and managed by Shri Balasaheb Janardhan
Murdare Sole Proprietor of the above mentivned concern.

Whois a,

iy Sole Proprietor of the above mentioned concem.
Hereinafter far the sake offbrewvity referred to as " The Hirer " ( which expression shall. unless it be

repugnant to the meaning of context thereof, mean and included the firm of all partners of the Firm, the
company at material ime and their successors). .

Party of the Second Part

arty of the first part herein is an absolute owner of the Name of Machine/s Hot Mix Plant
Vibrators Ruller. Bitumen Sprayer And substantiate or establish it the documentary
voucher enclosed. Where as party of the second part herein is a registered
45 stated in appropriate Class with Government of Maharashtra.

Where in the p
Paver Fiaisher,
evidence in loken of

Government Contractors

the party of the segond part 1s or is likely to submit the tender STBT 1o Newasz Sheyvgaon
‘Georai road (ST-530) K 20600 10 207700, Fal Shevgaon Dist. Ahmednagar,
-E:-xogutwrg Engineer / Supenrtending Engineer,

|

f,K.ND WHERE AS the party of the second part intends to use the machinery of the said work as is being
Yepart wn':". and desirous of taking the one /s on the monthiy hire charges basis.

/ stipulated by the Lk

AND WHERE AS the party of the first part , is desirous of giving machinery on hire charges basis to the

party of second parl

AND WHERE AS to these presents are desirous of recording the terms and of the agreement . reduce

the same o wiling

Now therefore. il ilicles of agreement witnesseth as under :
One /s to he hired
it is hereby ag arween the parties to these presents that Puver Finisher, Vibratory Roller, State
Roller, Bitumen Spraser,

agreed to pay an amount of Rs.3,80,000/- to the party of the first part on account
of monthly wages = machine /s as detailed beiow at the end of each month. The party of Second
part shall also pay an amount of Rs as interest deposit to the party of the first part at the time of
intimation i writing This deposit shall either be refunded by the First Part to the party of the Second Part
or shall be adjustad in the fihal of the hire charges of the machine /s .

Of the second parl 0

Name of Machine /' §
3
£ #r

Name of Machine Monthly rate of hire cﬁarges.

ot Mix Plant 1.50.000
Paver Finisher 90,000/~
Vibritary Kolle 94, 00/ -

J0L0HEHY -

Bitumien Spraver
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2) Date of Hire :
It is hereby expressly declaged by the parties to the presents that the machine fs shall be hired on and

from the date of commencement of the work being awarded or that would be awarded by the Executive
Engineer, fo the party of the second part herein .

3. It is hereby agreed by and between the parties to these presents that instant agreement shall remain
in force from the date of hire as specified in Clause -2 abave 1o the date of either completion of the work
in question or six months from the date of hire whichever period expires later.

4. Possession .
The party of the first part has agreed to deliver the possession of the machine /s that would be hired as

described in Clause one abdve in good working condition along with its operational crew and all the
necessary accessories of the machine / s being hired to the party of the secand part within eight days
trom the dale of intimation in wnting given by the party of the second part to the parly of the first part.

5. Mode of payment :
Monthly hire charges of the machine /s as specified in Clause one above shall be paid by the party of the

second part as on the last day of each month by issuing a crossed Account Payee Cheque or Crossed
Account Payee Demand Draft
b ¢
6. Repairs and Maintenance !
It 1s hereby agreed by the party of the first part that it shall bear all day lo day expenses of the machine /s

un account of fuel, oil, and lubncants, operaticns, maintenance and repair charges during the currency of
_the period for which machine/s let out on hire charges to the party of the second part. It is further agreed
that f the party of the second part spends on the operations, repairs and aintenance for the machine /s
hired by it, the party of the second part has every right to deduct the said amount from the monthly hire
charges payable to the party of the first part.

7 The party of the first part shall always keep the machine/s in good working conditions that are given orni
hire charges basis toshe party of the second part It is further agreed that the day spend on repairs and
maintenance shall be excluded for the purpose of calculating the monthly fire charges

8 The party of the second pari shall have right to deduct the income Tax al souice at the prescnibed rate
of the provisions of Income Tax Act as ordered by the Government of India, are applicable,

in Testimony where of the parties 1o these present have set and subscnbed their respective signatures

on the %dk‘ﬂ‘!i e&yeyu\memm above written. |
Ws Desh s S

S ’
\" bartner
Party ot the First Part

Signed Executed

and delivered for

behalf of

Ms Deshmukh and Company

In presence of
o, st A1) BT v

2)

NOTARIAL NOTARIAL Wu

i

-u.__.":_

- -

1

"y iParty of the Second Part
Signed Executed
and on and dehvered for and on
behalf of
Shri Balasaheb Janardhan Murdare
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ARTICLES OF AGREEMENT

' . £ kil arbie { i ~8 % L th
his Agreeme f ( wchinery made and executed at on this, the 287 day of the July month of
2016 .

BETWEEN :

1) M/s Deshmukha afd € ompany, Tembhurni.

stered under the prow ns of respective Acts in force and having his ftheir Office

Fembhnrni. Tal Madhe, Dist, Solapur and manaecd by Shri Balasaheh Laxman Deshmukh,

Partner ¢
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Whois a,
i} Partner of the above mentioned partnership firm. Hereinafter for the sake of brevity referred to as ~

The Owner “ { which expression shall, unless it be repugnant to the meaning of context thereof, mean
and included the firm of all partners of the Firm, the company at material ime and their sccessors)
b {
Party of the First Part
AND

2) B.J.Murdare
Sole Trading registered under the provisions of respective Acts in force and registered Government

contractors registered in appropriate Class with Government of Maharashira Having his / their office
situated at Bhagur Tal. Shevgaon, Dist Ahmednegar and managed by Shri Balasaheb Janardhan
Murdare %ole Proprietor of the above mentioned concemn.

Whaois a,

i) Sole Proprietor of the above mentioned concem

Hereinafter for the sake of brevity referred to as ™ The Hirer " ( which expression shall. unless it be
repugnant to the meaning of context thereof, mean and included the firm of all partners of the Firm, the
company at material ime and their successors) '

Party of the Second Part

Where. in the party of the first part herein 1s an absolute owner of the Name of Machine/s Hot Mix Plant
Paver Finisher, Vibratory Roller, Bitumen Sprayer And substantiate or establish it the documentary
pvidence in loken of voucher enclosed. Where as party of the second part herein Is a regislered
Government Contractors as stated in appropriate Class with Government of Maharashtra,

AND whereas the party of the segond part is or is likely to submit the tender S.T.B.T. to Akhegaon
Vadeaon Chapadzaon Road { MDR 30) Km 75/800 to 7600 and 77600 ¢ 90200 1 al Shevgaon, Dist Ahmednagar

’ - = -
Executive Engineer / Supenntending Engineer,

AND WHERE AS the party of the secand par intends to use the machinery of the said work as is being
stipulated by the Dapartment and desirous of taking the one /s on the monthly hire charges basis.

AND WHERE AS the party of the first part , is desirous of giving machinery on hire charges basis to the

Flﬂn‘,' {]_‘ SECe nd LJ'{

the same 1o writing

{
Now therefore this articies of agreement witnesseth as under !
One /5 to be hired

it is hereby agrees between the parfies to these presents that Puver Finisher, ¥ibratory Roller, Static

Raller, Bitumen Sprayer,

Name of Machine /' s
Of the second par has agreed to pay an amount of Rs.3,80,000/- to the party of the first part on account

of monthly wages of the machine /s as detailed below at the end of each moenth. The party of Second
pat shall also pay an amount of Rs. as interest deposit 10 the party of the firs! part al the time of
intimation in wrting This deposit shall either be refunded by the First Part to the party of the Second Part
or shall be adjusted in the final of the hire charges of the machine /s

Name of Maching Monthly rate of hire charges.
Haot Mix Plant 1,50,000
Paver Funisker ( Of) 0k -
Vibratory Roller 90,0010~

Bitumen Sprayer S, -
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2) Date of Hire :
It is hereby expressly declared by the parties to the presernits that the machine /s shall be hired on and

from the date of commencement of the work being awarded or that woltd be awarded by the Executive
Engineer. to the party of the second part herem

3. It is hereby agreed by and between the parties to these presents that instani agreement shall remain
in force from the date of hire as specified in Clause -2 above to the date of either completion of the work
in question oksix months frgm the dale of hire whichever period expires later.

4 Possession: :
The party of the first pan has agreed to deliver the possession of the machine /s that would be hired as

described in Clause one above in good working condition along with its Speralional crew and all the
necessary accessories of the machine / 5 being hired to the party of the second part within eight days
from the date of intimation in writing given by the party of the second part to the party of the first part.

5. Mode of payment : _
Monthly hire charges of the machine /s as specified in Clause one above shall be paid by the party of the

second part as on the last day of each month by issuing a crossed Account Payee Cheque or Crossed
Account Payee Demand Draft

6. Repairs and Maintenance .
it s hereby agreed by the party of the first part that it shall bear all day to day expenses of the machine /s

on account of fuel, cil. and lubricants, aperations. maintenance and repair charges during the currency of
fhe penod for which machine/s lel out on hire charges 1o the party of the second part. It is fuither agreed
that if the party of the secand part spends on the operations, repairs and aintenance for the machine /s
. hired by it, the party of the feconﬂ part has every right fo deduct the said amount from the monthly hire

charges payable tc the party of the first part.

7. The party of the first pant shall always keep the machine/s in good’ working conditions that are given orn
hire charges basis 1o the party of the second part It s further agredd that the day spend on repairs and
maintenance shall be excluded for the purpose of calculating the monthly hire charges.

8. The party of the second pan shall have right to deduct the Income Tax at squrce at the prescribed rate
of the provisions of Income Tax Act as ordered by the Government of India, are applicable.

in Testimony where of the parties 10 these present have set and subscnbed their respective signatures

u&n.ﬁs %mta@s year herein above written. ‘ - -.,,'.1 5<.
(% . "\“ _‘ 1 v
Y &0 partner

Party of the First Part
Signed Executed
and deliveredfor
behalf of

Ms Deshmukh and Company

Party of the Second Part:
Signed Executed '
¢ and on and delivered for and on
behalf cf
Shri Balasaheb Janardhan Murdare

in presence of :

Ty —oYs 2

2)

»
-
>

"
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NOTARIAL . NOTARIAL NOTARIAL “LMOTARIAL | NOTARIAL
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ARTICLES OF AGREEMENT
his Agreement of ¢ Jachinery made and executed at on this, the 28" day of the July month of

2016,
BETWEEN :

13 M/s Deshmukha and Company, Tembhurai.

4 e =irm 1eboarmnel ; $car 4k ¥ % P ~f roc <#
irship rum regisiert HOVISION el

aruated Fembhurmi, Tal, Madha, st

Yovtzier of the said Finn
Faviaer < Iirn {

. Solapuw Shri. Balasahelb Lax

s in force and having

] hie

meaan Deshonpkh,
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Who is a.

i) Partner of the above mentionad partnership firm. Hereinafter for the sake of brevity referred ic as *
The Owner " ( which expression shall, unless it be repugnant to the meaning of context thereof mean
and included the firm of all partners of the Firm, the company at matenal time and their scoessars).

Party of the First Part
AND

2) B.J . Murdare

Sole Trading registered under the provisions of respective Acts in force and registered  Government
contractors registered in appropriate Class with Government of Maharashtra Having tis / their office
situated at Bhagur Tal Sr‘evgaon. Dist. Abmednegar and managed by Shri Balasaheb Janardhan
Murdare Sole Proprictor of the above mentioned coreern.

Whois a ,

it Sole Proprietor of the above mentioned concern

Hereinafter for the sake of brevily referred to as " The Hirer " ( which expression shall, unless it be
repugnant 10 the meaning of context thereof, mean and included the firm of all partners of the Firm, the
company at malerial time and their successors).

Party of the Second Part

Where in the party of the first part herein is an absolute owner of the Name of Machine/s Hot Mix Plant
Faver Finisher. Vibratory Rolter, Bitumen Sprayer And substantiate or establish it the documentary
evidence in toxen of voucher enclosed. Where as party of the second part herein is a registered
Government Contractors as stated in appropriate Class with Government of Maharashtra,

AND whereas the party of the second part is or is likely to submit the tender S.T.B.T. to Kolgaon Varkhed
Chapadzaon Road ¢ MDR 30) koo 86/400 to 88/200 . Tal Shevgaon. Dist Ahmednagar

> ¢

Executive Engmeer / Supenniending Engineer,

AND WHERE 45 the party of the second part intends to use the machinery of the said work as is being
stipulated by the Department and desirous of taking the one /s on the monthly hire charges basis.

AND WHERE /S the party of the first part | is desirous of giving machinery on hire charges basis {o the

party Of se« 1 parn

AND WHE I+ F1o hese presents are desirous of recording the terms and of the agreement . reduce
the same to w niing

Now therefore this articles of agreement witnesseth as under
One /s to be hired

ILis hereoy agread hetween the parties to these presents that Paver Finisher, Vibratory Raller, Statie
Roller, Bitamen Spraver,

Name of Machine | s ¢

Ofthe second part has agreed to pay an amount of Rs.3,80,000/- to the party of the first part ori account
of monthiy wages of the machine /s as detailed below at the end of each month. The party of Second
part shall also pay an amount of Rs. as interest deposit to the party of the first part at the time of

ntimation in wnting This deposit shall either be refunded by the First Part to the party of the Second Pan

Qr shall be adjusted in the final of the hire charges of the machine /s .

Name of Machine Monthly rate of hire charges.
Hot Mis Plant 1,56L000

Paver Finisher D0, 000/~

Vibeatory Raller G006/ -

Bitumen Spraver INTHTTES
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2) Date of Hire :
it is hereby expressly declared by the parties to the presents that the machine !s shall be hired on and

{rom the date of commencement of the work being awarded or that would be awarded by the Executive
Engineer, to the party of the second part herein

3. It is hereby agreed by and between the parties to these presents that instant agreement shall remain
in force from the date of hire as specified in Clause -2 above to the date of either completion of the work
in question or siX months from the date of hire whichever period expires later

4. Possession :
The party of the first pan! has agreed to deliver the possession of the machine /s that wouid be hired as

described in Clause one above in good working condition along with its operational crew and all the
necessary accessories of the machine / s being hired 10 the party of the second part wathin eight days
from the date of intimation in writing given by the party of the second part to the party of the first part

-
5, Mode of payment :
Monthly hire charges of the machine /s as specified in Clause one above shall be paid by the party of the

secand part as on the last day of each morth by issuing a crossed Account Payee Cheque or Crossed
Account Payee Demand Draft

6. Repairs and Maintenance -
It is hereby agreed by the party of the first part that it shall bear all day to day expenses of the machine /s

on account of fuel, oil, and lubricants, operations, mantenance and repair charges durnng the currency af

the penod for which machine/s let cut on hire charges to the pary of the secend part. It is further agreed

that if the party of the second pant spends on the operations, repairs and aintenance for the machine /s

hired by it, the party of the second part has every right to deduct the said amount from the monthly hif®
' charges payable lo the party of the first part

7 The party of $e first part shall always keep the machine/s in good working conditions that are given on
hire charges basis to the party of the second part. It is further agreed that the day spend on repairs and
maintenance shall be excluded for the purpose of calculating the monthly hire charges

8 The party of the second gart shall have nght to deduct the Income Tax at source at the prescribed rate
of the provisions of Income 1 ax Act as ordered by the Government of India, are applicable

in Testmony where of the parties to these present have sel and subscnbed ther respective signalures

Mmm@mw herein above wntten. o _
\J AN n T
X - ° .
W\ Partnes
'3

Party o the First Part Party of the Second Part
Signed Executed Signed Executed

and delivered for

pehalf of

Ms Deshmukh and Company

and on and delivered for and on
.;:'E nan’ { i
Shri Balasaheb Janardhan Murdare

In prgsence of 'OK' \\\ /-zéa-g T TEN
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ARTICLES GF AGREEMENT
4 sareement of Hire of Machinery made and executed at on this, the 28" day of the July month of

2016.
BETWEEN :

1) MYs Deshmukha and Company, Tembhurni.

hip F J ler the | sions of respechive ACES in force and havinng his stheir Offi

g todd, Temblburni, Tal, Merdla: Dist, Solapur and managed by Shei, Balasabeb Fasuan Deshmukh,
Partm I smd t




339

Whois a
i) Partner of the above me(moned partnership firm. Hereinafter for the sake of brevity referred to as

The Owner " { which expression shall, unless it be repugnant to the meaning of context thereof, mean
and mciuded the finm of all partners of the Firm, the company at material time and their SCCessors).

Party of the First Part
AND

2) B.J . Murdare
Sole Trading registered under the provisions of respective Acts i force and registered  Government

contractors registered in appropriate Class with Governmen! of Maharashtia Having his / their office
situaled at Bhagur Tal. Shevgaon, Dist. Ahmednegar and managed by Shri Balasaheb Janardhan
Murdare Sole Praprietor of the above mentioned concern

Whois a,

1) Sole Proprietor of the above mentioned concern.

Hereinafter for the sake of brevity referred te as " The Hirer " ( which expression shall, unless it be
repugnant {o the meaning of context thereof. mean and included the firm of all partners of the Firm, the

company at material time and their successors}

~ 4
Party of the Second Part

VWhets b the party of the first part herein is an absollite owner of the Name of Machine/s Hot Mix Plant
Paver Finisher, Vibratory Roller, Bitumen Spraver And subslantate or establish it the documentary
evidence in token of voucher enclosed. Where as party of the second part herein is a registered
Government Contractors as stated in appropriate Class with Government of Maharashtra.

AND whereas the party of the second part is or is likely to submit the fender STBT to NH 322 1o
horidgacn Bodhegaon Road. MDRJI9 kmho. 6/606 i 8600, Tal Puthacdi Dist Ahmednagar (Actual Length

T30 1 92000y
Execulive Engineer / Superintending Engineer

AND WHERE AS the party of the second part intends to use the machinery of the said work as is being
stiptiated by the Department and desirous of taking the one /s an the monihly hire charges basis

AND WHERE AS the party of the first part , is desirous of giving machinery an hire charges basis to the
party of secosd part. {

AND WHERE AS to these presents are desirous of recording the terms and of the agreement , reduce
the same to wniting

Now therefore, this articies of agreement witnzsseth as under -
One fs to be hired

itis hereby agreed between the partes to these presents that Paver Finishers Vibeatory Roller, Static

Roller, Bitumen Spraser.

Name of Machine /' s
Of the second part has agreed to pay an amount of Rs.3,80,000/- to the party of the first part on account

of monthly wages of the machine /s as detailed below at the end of each month. The party of Second
part shall also pay an amount of Rs as interest deposit 1o the party of the first part at the time of
inimation in wnting. This deposit shall either be refunded by the First Part (o the party of the Second Fart
or shall be adjusted in the finai of the hire charges of the machine /s

Name of Mathine { Maonthly rate of hire charges.
Hot Ny Plant 150,08
Paver Finisher O I
Vibratory Roller D000 -
S0L00H) -

Bitiwmen Sprayer




340

2} Date of Hire :
Itis hereby exprassly declared by the parties to the presenis thal the machine /s shall be hired on and

from the date of commencement of the work being awarded or that would be awarded by the Executive
Enginger. to tl'ee party of thef second part herein

3. It1s hereby agreed by and between the parties to these presents that instant agreement shal! remain
in force from the date of hire as specified in Clause -2 above to the date of either completion of the work
in question or six months from the date of hire whichever period expires later,

4. Possession .
The party of the first part has agreed to deliver the possession of the machine /s that would be hired as

described in Clause one above in good working condition along with its operational crew and all the
necessary accessories of the machine / s being hired to the party of the second part within eight days
from the date of intimation in writing given by the party of the second part to the party of the first pan.

5. Mode of payment :
Monthly hire charges of the machine /s as specified in Clause one above shali be paid by the party of the

. second pari as on the last day of each month by issuing a crossed Account Payee Cheque or Crossed

Account Payee Demand Draft,

6. Repairs and Maintenance :
itis hereby a?reed by the party of the first part that it shall bear all day to day expenses of the machire /s
fue |

on account of fuel. oil. and fubricants. operations. maintenance and repair charges during the currency of
the period for which machine/s let out on hire charges to the party of the second part. It is further agreed
thatif the party of the second part spends on the operations. repairs and aintenance for the machine /s
hired by it, the party of the secénd part has every right to deduct the said amount from the monthly hire

_charges payable to the party of the first part.

7. The party of the first part shall always keep the machunelg in good working conditions that are given on
hire charges basis to the party of the second part. it s further agreed that the dav spend on repairs and
maintenance shall be excluded for the purpose of calculating the monthly hire charges.

8. The party of the second part shall have right to deduct the income Tax at source at the prescribed rate
of the provisions of Income Tax Act as crdered by the Government of India. are appiicable.

In Testmony where of the parties to these present have set and subscribed their respective signatures

ws :ﬁ%ﬁ/ﬁmmcgttam year herewn above written, ) __‘.\) s

-\ :
N ¢ B. J. Murdar
" "Partner NIt
Party of the First Part F’aﬂybflhe‘Sér:UndPaﬂ ¥

Signed Executed .

and delivered for and on and dehvered for and on
behalf of behalf of

Ms Deshmukh and Company Shri Balasaheb Janardhan Murdare

Signed Executed

0oy \ﬁ\qp{

2)

I \
|

sl - wh.

§ -

'+ e

NOTARIAL  NOTARIAL  NOTARIAL. 'NOTARIAL - NOTARIAL
~ - T TeEINE
'y

-

R - N




341

3

o T

e

~
HETITZ MAHARASHTRA © 2015 ¢ \
S . ]
' v sy f
o e e— il
¢ il Sk e T Lot Fraai e LI L LIl R L
- e Ll = (L ¥ LT
' . piitsd N « Viisa gan s vwnunmas st Shabos pil A
1 ur 720146 - o PRGNy reves LA E WP EREREN
» 1‘3 JUl iy 1 ¥ il ﬁ* FEREV
- J i o L 5. I ». s
B e 2 22 R LY E
i ¢ | i wonzgr xF
ﬂ"l—;"-:"-r.”-:\, '_/‘e /
"‘;.-_H-,‘._ Y AL
T T, L S B
it 1o L L Ll e ) _"7.\
.'\’ \ _"71 v 4

ARTICLES OF AGREEMENT

o and executed at on this. the 28" day of the July month of

2016 .
BETWEEN :

13 M/s Deshmukha and Company, Tembhurni.

4

stive Acls intorce and having his /e

ot Fembhurni, Tal, Madha. Diste Solapur cd by Shiric Babasaheb Laxman Deshinrukl,

r'd:lnli
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Whois a |

i) Partner of the above mentioned parinership firm. Hereinafier for the sake of brevity referred to as “
The Owner " { which expression shall, unless it be repugnant 10 the meaning of centext thereof, mean
and included the firm of all partners of the Firm, the company at maternial time and their sccessors),

Party of the First Part
AND

2} B.J Murdave (
Sole Trading registered under the provisions of respective Acts in force and registered Government

contractors reqistered in appropriate Class with Government of Maharashtra Having his / their office
situated at Bhagur Tal Shevgaon, Dist. Ahmednegar and managed by Shri Balasaheb Janardhan
Murdare Scle Preprictor of the above mentioned concern.

Whois a

i} Sole Proprietor of the above mentioned concern.

Hereinafter for the sake of brevity referred to as " The Hirer " { which expression shall, unless it be
repughant to the meaning of context thereof, mean and included the firm of all partners of the Firm, the
company al material time and their SUCCessors).

Party of the Second Part

YWhere in the party of the first part herein is an absolule owner of the Name of Machine/s Hot Mix Plant
Paver Finisher, Vibeatory Roller, Bitmmen Sprayer And substantiate or establish it the documentary
evidence n token of voucher enclosed. Where as party of the second part herein is a registered
Sovernment Contractors as stated in appropriate Class with Government of Maharashtra.

AND whereas the party of (hg second par is or is likely to submit the tender 5.T.B.T. to SH 50 to Nzjik
Blabnizaon Gadewadi Khadka Madka Mungi Road ( MDR 40) Km 800 0 %500, 12/68 1o 1508 and 17400 0
1800, 1 al Sheyvoaon. Dist Ahmednagar

Executive Engineer { Superintending Engineer,

ANDLWHERE AS the party of the second part intends to use the machinery of the said work as is being
tt epariment and desirous of taking the one /s on the monthly hire charges basis

slipulated Dy B

V A5 the party of the first part . is desirous of giving machinery on hire charges basis io the
party of second part
AND WHERE AS 1o these presents are dasirous of recording the terms and of the agreement , reduce
the same o writing

arefore this aricles of agreement witnesseth as under

{ ) ) o
i hetween the parties to these presents that Paver Finisher, Vibratory Roller, Statie

It s ."!LZ“.’.'L‘, clt.j“‘,'

Roller, Bitumen Sprayer,

Name of Machine /s
) the second part has agreed to pay an amount of Rs.3,80,000/- 1o the party of the first part on account

'41 es of the machine /s as detailed below at the end of each month. The party of Second

nat <hall also ooy an amount of Rs. as interest deposit fo the party of the first pant at the tima of
mtmaton e tng, This deposit shall either be refunded by the First Part to the paity of the Second Part
or sha n the final of the hire charges of the machine /s .

Name of Machine Monthly rate of hire charges.

Hot Mix Plant 1,50 004

Paver Finsher G000~

Vibratory Rolle D00 -

SO0/ -

BFitunien Sprasved
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2) Date of Hire :
It is heraby expressiy declared by the parties to the presents that the maciine /s shall be hired on and

froim the date of commencement of the work baing awarded or that would be awarded by the Executive
Engineer, to the party of the second part herein

3 itis hereby agreed by and between the parties to these presents that instant agreement shall remain
in force from the date of hire as specified in Clause -2 above to the date of either completion of the work
in question or six months from the date of hire whichever period expires later.

4. Possession :
The party of tho first part has agreed to deliver the possession of the machine /s that would be hired as

described in Tlause one ve in good working condition along with its operational crew and all the
necessary accessories of the machine / s being hired to the party of the second part withirt eight days
from the date of intimation in writing given by the party of the second part 10 the parly of the first part

5. Mode of payment :
lonthly hire charges of the machine /s as specified in Clause one above shall be paid by the party of the

second part as on the last day of each month by issuing a crossed Account Payee Cheque or Crossed
Account Payee Demand Dralft.

6. Repairs and Maintenance :
it s hereby agreed by the party of the first part that it shall bear all day 10 day expenses of the machine /s

on account of fuel, oil, and lubricants, operations, maintenance and repair charges durning the currency of
the period for which machinefs let out on hire charges lo the party of the second part It is further agreed
that if the party of the second part spends on the operations, repairs and ainienance for the machine /s
hired by it the party of the second part has every right to deduct the saic amount from the monthly hire
charges payable to the party of the first part.

Nl ‘
?/ The narty Q! the first part shall always keep the machine/s in good woiking conditions that are given on
hire charges basis to the p!ﬂy of the second part. it is further agreed that the day spend on repairs and
maintenance shall be exciuded for the purpose of calcutating the monthly hire charges.

8. The party of the second part shall have right to deduct the Income Tax at source at the prescribed rate
of the provisions of Income Tax Act as ordered by the Government of intia. are applicable.

In Testmony where of the partigs to these present have sel and subscrhed therr respective signalures
mtmtﬂw;aar herein above wrilten.
- Ay <
1-. { \ < ’ s
i ' 1
' partner

Party of the Second Part
Signed Exacuted
and an and dehvered for and on
behalf ot

Shri Balasahet Janardhan Murdare

Party of the First Part

Signed Executed

and delivered for

behalf of

Ms Deshmukh and Company

% {

in presence ol :
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ARTICLES OF AGREEMENT
/ ery made and executed at on this. the 28" day of the July month of
2016 .
BETWEEN :

by VMi/s Deshmukha afd Company, Fembhurni.
pan

i te i $evr I (] "\ Fi
stoated Tembhurni, Tal, Madba, Dist, Solapur an d by Shric Balasaheb Laxman Deshmakh,
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Whoisa,
ii) Partner of the above mentohed partnership fim. Hereinatter for the sake of brevity referred to as *

The Owner * ( which expression shall, unless it be repugnant to the meaming of context thereof, mean
and included the firm of all partners of the Firm, the company at material time and their sccessors;.

Party of the First Part
AND

2) B.J.Murdare
Sole Trading registered under the provisions of respective Acts in force and registered Government

contractors registered in appropriate Class with Govermnment of Maharashtra Having his / their office
situated at Bhagur Tal, Shevgaon, Dist Ahmednegar and managed by Shri Balasaheb Janardhan
Murdare Salc Proprictor of the above mentioned concern,

Whois a,

i} Sole Proprigtor of the aboye mentiongd concern,

Hereinafter for the sake of brevity referred to as ™ The Hirer * ( which expression shall. unless it be
repugnant to the meaning of context thereof. mean and included the firm of all partners of the Firm, the
company at material time and their successors) )

Party of the Second Part

Where in the party of the first part herein is an absolute owner of the Name of Machine/s Hot Mix Plant
Paver Finisher, Vibratory Roller, Bitumen Sprayer And substantate or establish it the documentary
evidence in token of voucher enciosed Where as party of the second part herein is a registered
Government Contractors as stated in appropnate Class with Government of Maharashtra.

AND whereas the party of the second part is ar is likely to submit the tendel SEBUT. o Akhegaon Vadgaon
Hasuapur Chapadgaon Road ( MDR 30) Km 7600 1 7800 .1 al Shevgaon, Dist Ahmednagar

-

Executive Engineer / Superintending Enginee!

AND \-"TJHER&,AS the pznly‘m the second part inten s 1o use the machinery of the said work as is being
stipulated by the Department and desirous of taking the one /s on the monthly hire charges basis.
AND WHERE AS the party of tha first part | is desious 0f giving machinery on hire charges basis to the

party of second part

AND WHERE AS to these presents are desireus of recording the iternms and of the agreement , reduce
the same to wnling

Now therefore, this articles of agreement witnesseth as under
One /s to be hired.

It is hereby agreed between the parties to these presents that Paver Finisher, Vibratory Roller, Static

Roller. Bitumen Spraser,

Name of Machine /s

Of the second part has agreed to pay an amaunt of Rs.3,80,000/- 1o the party of the first part on account
of montnly wages of the machine /s as detailed below at the end of each month. The party of Second
part sha!l alx pay an amgunt of Rs. as interest deposit 10 Ine party of the first part at the time of
intimation in writing  This deposit shall either be refunded by the First Part to the party of the Second Part
or shall be ad,usted in the final of the hire charges of the machine /s .

Name of Machine Monthiy rate of hire charges.
Hot Mix Plani 1.50.0040
RIXITIUS

Paver Finisher
Vibratery Rolles
Bitumen Speas

LMD, -
S MM -
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2) Date of Hire : (
It is hereby expressly declared by the parties to the presents that the machine /s shall be hired on and

from the date of commencement of the work being awarded ar that would be awarded by the Executive
Engineer, to the party of the second part herein

3. Itis hereby agr2ed by and between the parties to these presents that instant agreement shall remain
in force from the date of hire as specified in Clause -2 above to the date of either completion of the work
in question or six months from the date of hire whichever period expires later,

4. Possession !
The party of the first part has agreed to deliver the possession ot the machine /s that would be hired as

described in Clause one above in good working condition along with its operational crew and all the
necessary accessonies of the machine / s heing hired to the party of the second part within eight days
from the date of intimation in wnting given by the party of the second part to the party of the first part.

5. Mode of payment :
Monthly hire charges of the machine /s as specified in Clause one above shall be paid by the party of the

second part as on the last day of each month by issuing a crossed Account Payee Cheque or Crossed
Account Pay®e Demand Dréft

6. Repairs and Maintenance : :
it is hereby agreed by the party of the first part that it shall bear all day to day expenses of the machine /s

on account of fuel, oil, and lubricants, operations, maintenance and repair charges during the currency of
the period for which machine/s et out on hire charges to the party of the second part. It is further agreed
that if the party of the second part spends on the operations. repairs and aintenance for the machine /s
hired by it the party of the second’part has every right to deduct the said amount from the monthiy hire

charges payable to the party of the first part

7 The party of the hirst part shall always keep the machine/s in good working conditions that are given on
hire charges basis to the party of the second part It is further agreed that the day spend on repairs and
maintenance shall be excluded for the purpose of calculating the monthly hire charges.

8. The party of the second part shall have right to deduct the Income Tax at source at the prescribed rate
of the provisions of Income Tax Act as ordared by the Government of India. are applicable.

in :'estunu:'ny'“'f.'here of the harties to these present have set and subscribed their respective signatures

Mﬁfﬁlﬁﬂdﬁhm‘nh £ year herein above written. kep ) (’_
XY‘ "?xpam[ B. J. Murdare

Party of the First Part Party ol thé Second Part
Signed! Executed Signed Executed
and delivered for and on and delivered for and on

behalf of behalf of
Ms Deshmukh and Company Shri Balasaheb Janardhan Murdare

4

- K T
3 'isalalh 142

In peesence of : ‘ e %—-—(.
1 ie5\891 ot BNl QA7

Z) - ®xecy,
s 4

o, 19 JUL 206
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ARTICLES OF AGREEMENT

Ehis Agree 1 of Hire of Machinery made and executed at on this the 28" tf.(j‘,‘ of the July month of
2016 .
BETWEEN :
1) M/s Deshmukha and Company, Tembhurni,
Partnership Firm reg i RIOVISIC raspective Acts in force and having
]‘_i' 1ated ll'lll!ahlﬂlli‘ Fal. Madha, st N"Hl.x'!lll ‘ aeed " Shir, ”.il.lxdl“!n |;|\“|_”| Destunakd

Partner of thassaid Hi (
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Who is a
iy Partner of the above mentioned partnership firm. Hereinafter for the sake of brevity referred to as "
"he Owner " ( which expression shall, unless it be repugnant to the meaning of context thereof, mean

\

and included the firm of all partners of the Firm, the company at material time and their SCCesSOrs;,
% ¢
Party of the First Part
AND .

2) B.J.Murdare

Sole Trading registered under the provisions of respective Acts in force and registered Government
contractors registered in appropriate Class with Government of Maharashtra Having his / their office
situated at Bhagur Tal. Shevgaon, Dist. Ahmednegar and managed by Shri Balasaheb Janardhan
Murdare Sole Praprictor of the above mentioned concern.

Wheois a,

(! Sole Proprietor of the above mentioned concern.

Herenafter for the sake of brevily referred to as " The Hirer " ( which expression shall, unless it be
fepugnant 1o the meaning of context thereof, mean and included the firm of all partners of the Firm, the
company al matenal hme and their successors)

Party of the Second Part

Yherein the party of the first part herein is an absoiute owner of the Name of Machine/s Hot Mix Plant
Paver Finish¥r. Vibratory Roller, Bitumen Sprayer And substantiate or establish it the documentary
evidence in token of voucher enclosed. Where as party of the second part herein is a registered
3 ment Contractors as slated in appropriate Class with Government of Maharashtra

Governi

PhLiwhereas the party of the second part is or is likely to submit the tender STBT (o NH 222 1o Koradgaon

Bodbegaon Road. MDR.39 Km /6000 7/600 Tal. Pathardi Dist Abhmednagar

£xecutive Engineer / Superinterciing Engineer,

ANDOWHERE AS the party of the second part intends to use the machinery of the said work as is being

Wi

shipuiated by the Department and desirous of taking the one /s on the monthly hire charges basis.

~ND WHERE AS the parly of the first part . is desirous of giving machinery on hire charges basis to the

party of second part
NLOWHERE AS to these presents are desirous of recording the terms and of the agreement | reduce

the same to wntirig
-

f
MNow thenefore, ihis articles of agreement witnesseth as under :

one /s to be hired

t1s hereby agreed between the parties to these presents that Paver Finishicr, Vibratory Roller, Static

Roller, Bitumes Spraver,

Name of Machine /s

Cfthe second part has agreed to pay an amount of Rs.3,80.000/- to the party of the first part on account
of monthiy wages of the machine /s as detailed below at the end of each month. The party of Second
part shall aso pay an amount of Rs as interest deposit to the party of the first part at the time of

tng. This deposit shall either be refunded by the First Part to the party of the Second Part

mtimation in wrnbin

or shall be agjusted in the final of the hire charges of the machine /s .

Name of Machine Monthly rate of hire charges.
ot Max Pl 1.50.000
Paver FinisQer ¢ 0,004k -
Vibratory Roller Q0000 -
S0,000/-

Hitiwmen Spraver
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2) Date of Hire :
It is hereby expressly declared by the panties to the presents that the machine /s shall be hired on and

from the date of commencement of the work teing awarded or that would be awarded by the Executive
Engineer. to the party of the second part herein

3. Itis hereby agreed by and between the parties io these presents that instant agreement shall remain
in force from the date of hire as specified in Clause -2 above to the date of either completion of the work
in question oksix months frém the date of hire whichever pericd expires later.

4. Possession ! - ;
The party of the first part has agreed to deliver the possession of the machine /s that would be hired as

described in Clause one above in good working condition along with its operational crew and all the
necessary accessories of the machine / s being hired to the party of the second part within eight days
from the date of intimation in writing given by the party of the second part to the party of the first part.

5. Mode of payment :
Monthly hire charges of the machine /s as specified in Clause one above shall be paid by the party of the

_second part as on the last day of each month by issuing a crossed Account Fayee Cheque or Crossed
. Account Payee Demand Draft

6. Repairs and Maintenance :
itis hereby agreed by the party of the first part that it shall bear all day 1o day expenses of the machine /s

ort account of fuel, oil, and lubricants, operations, maintenance and renair Charges during the currency of
the period for which machine/s Izt out on hire charges to the party of the second part It is further agreed
that if the party of the second part spends on the cperations. repairs and aintenance for the machine /s
hired by i, the party of the 6ecend part has avery fnight to deduct the said amount from the monthly hire
charges payable to the party of the first part

7. The party of the first part shall always keep the machine/s in Govd working conditions that are given on
hire charges basis to the party of the second part it is furthe: agrecd hat the day spend on tepairs and
maintenance shall be excluded for the purpose of calculating the menthly hire charges

8 The party of the second part shall have right to deduct the Income 1ax at source at the prescribed rate
of the provisions of Income Tax Act as ardered by the Government of India. are applicable

In Testimony where of the parties to these present have set and subscrib ¢ therr respective signatures

Mid %gmkﬂ&ﬁmem herein above written B
\ ; e . )
\s PaltﬂO( '
Party of the First Part
Signed Executed

and deliveredor

behalf of

Ms Deshmukh and Company

Party of the Second Part
Signad Fxecuted
{ and on and delivered for and on

Wealf ~F
e #ik

Shri Balasaheb Janardhan Murdare

In presence of ;

Ve 9l f%:\\}ha <§S—__

Ow
- 3 , - .
2) xecutant P

e

-

A i ey

e o I, D
NOTARIAL NOTARIAL NOI’AR!AL\\' yNOTARIAL NOTARIAL

8
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Whois a,
i) Partner of the above mentionad partnership firm, Hereinafter for the sake of brevily referred lo as -
The Owner " ( which expression shall. unless it be repugnant to the meaning of context thereof, mean

and included the firm of all partners of the Firm. the company at materniai time and their Sccessers).

Party of the First Part
AND

2) B.J Murdate ¢

Sole Trading registered under the provisions of respective Acts in force and registered Government
contractors registered in appropriate Class with Government of Maharashtra Having his / their offica
cAuated at Bhagur Tai. Shevgaon, Dist. Ahmednegar and managed by Shri Balasaheb Janardhan
Murdare Sole Proprietor of the above mentioned concern. .

Whois a,
i) Sole Proprietor of the above mentioned concern.
Hereinafter for the sake of brevily referred 1o as ** The Hirer " ( which expression shall, unless it be

repugnant to the meaning of context thereof, mean and included the firm of all partners of the Firm, the
company at maleriai ime and their successors).

Party of the Second Part

Where in the party of the first part hereint is an absolute owner of the Name of Machine/s Hot Mix Plant
Paver Finisher, Vibratory Roller, Bitumen Sprayer And substantiate or establish it the documentary
evidence in token of voucher enclosed. Where as party of the second part herein is a registered
Government Contractors as stated in appropnate Class with Government of Maharashtra.

iy {
AND whereas the party of the second part is or is likely to submit the tender S.T.B.T. to Tisgaon Shevgaon
Paithan Road ( SH 617 K 207604 to 217500 . Tal Shevaann, Dist Ahmednags

Executive Engineer / Superintending Engineer

AND WHERE AS the party of the second part intends to use the machfne.'y of the said work as is being
stipulated by the Department and desirous of taking the one /s on the monthly hire charges basis.

AND WHERE AS the party of the first part , is desirous of giving machinery on hire charges basis to the
party of second part

AND WHERE AS to these presents are desirous of recording the terms and of the agreement . reduce

{ne same to writing.

Now therefore. this articles of agreement witnesseth &s under
One /s to be hired
It is hereby agreed betweeg the parties 10 these presenis that Payer Finisher, Vibratory Roller, Statie
Raller, Bitnmen Sprayer.

Name of Machine / s
Of the second part has agreed 10 pay an amount of Rs.3,80.000/- to the party of the first part on account

of monthly wages of the machine /s as detailed below at the end of each month. The party of Second
part shall also pay an amount of Rs. as interest deposit to the party of the first part at the time of
intimation in wnting. This deposit shall either be refunded by the First Part to the party of the Second Part
or shall be adjusted in the final of the hire charges of the machine Is .

Name of Machine Monthly rate of hire charges.

Hot Mix Plant 130,000
Paver Finisher 9),000/-
Vibeatory Roller Gt 000/ -

20,000/ -

Bitgmen Spraser
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2) Date of Hire :
It 15 hereby expressly declared by
from the date of commencem
Engineer. 10 the party of the sec

ent of the
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the parties to the presenis th
work being awarded or that would be awarded by the Executive
ond part heren

at the machine /s shall be hired on and

3. )tis hereby agreed by and between the parties o these presents that instant agreement shall remain

in force from the da
in question or $ix months from the

4. Possession :

[he party of the first pan has aareed to deliver the poss

described in Clause one abov

necessary acdeessories of the maching 7 s being hired to the
from the date of intimation in writing given by

5. Mode of payment &

Monthly hire charges of the m
second part as on the last day
Account Payee Demand | yaft

6. Repairs and Maintenance -
It is hereby agreed by the p
on account of fuel oil. and

the period for which machine’s
that if the party of the s& ond part
hured by it, the party of the 8
charges payable 10 the party

7. The party

hire charges basis to the paity of

hed for

maintenanceshall be xt

» picd >

8. The party of the secon

of the provisions of Incoims Tax Al

= oan
o dii

in Testimony where of th
on the day, menth and
Ws.ma{\mukh %Co.
‘\ - 1

\
Party of the't '51%#"9"
Signed Execute d
and delivered foi
behalf of
Ms Deshmukh and

Company

-~

{

—
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ession of the machine /s that would be hired as
e in good working condition along with its operational crew and ail the
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.1 has every nght to deduct the said amount from the monthly hire

ep the maching/s In good working conditions that are given on

part. It 1s further
ose of calculating the monthly hire charges

agreed thal the day spend on repairs and

the Income Tax at source at the prescribed rate

set and subscribeg their respeclive signatures
L o

i

\/
3 Mur

n dare

L2
. b 0or

: 5ovt. Cont
Party of the Second Part -
Signed Executed
and on and delivered for and on
behalf of
Shri Balasaheb Janardhan Murdare
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B. J. MURDARE

_ Civil Engg.& Govt.Contractar's
Resi.:-A/P:Bhagur, Tal. Shewgaon, Dist. Ahmedragar. Pin.414 502

Ph. No (O)(02429)222297 Mob 9921740998 ,9822909798

Date. @147 03 2013

l'f_

Sub Reginal Ollwer,

VP B Boawrd, Ahmednagar

Reply to vour lutter no. MPCB SROVANRI223 Dated 02703 PMT Actual Recived by

Subyect

vy

nost TR DRARZ0

Respucted Sin

With reference o above reflerd lancr [ am Submitting herewith the reply regarding

compliance ere of
We have submitted application for conseit establish through on line portal along with
necessury document and required consent fees on 04/01:2017 . The ficld officer has visited the vur

unit an 2202 200 7 i connechion with said application during visil manulacturing provess nol found

in operation which is verilid by him

it 15 submitted that we have not qurted commercial production gertviny till date W have
provided adequate ay potlution costrol sysiem 1o the hot mix plant as wet serubber with chiman
having heigls |1 metre along with west shudpe wnk, We are reoularly spraving witer aind aronmd

premices contiol the dust pollution The conveyer belt of hat mix plant are totally cos ered by G L
H i 1 T T oL 3o b o L . han -' . ot '.u_
Sheet 10 avoid air petiutton i the surrounding arca. W have Planted trees witlun the premices.

H . » «y “u1; 4 L 4 \ ) .; 1' ‘ ¥ H .‘.
Also we have Provided guard wall of green ned oward West boundry on wind breaking vall the

i . e g 14 t1ia01 s A L o>l "Wyl 't l“
photograph uf adl shove measures taken by us tor ay pollution control are attached herewith tor

inforsation 7} )
A (i S
L!s_'h "
g‘wt)\q

\Q'{)S‘ ! ' Rpﬂ‘e e :‘/r;,__

Office.- Shevgaon Market Commite, Shop No 4Y, East Side, Tal. Shevgaon, Dist Ahmednagar Pin 414 502
Email_murdaceb). §738@redfimail com mudarety, 9798 gmail com




Fhe Complamt made by Shri, Rap Mahammad Rasul Beg for your office is aol genume, The
complaint may be made with vested impart which will be best known to him,
Fam owner of said unit 1s an unemployed Engincer and hence T have des eloped self employmem
which shull be considered. We have taken at most care for pollution conttol und it will be caminued.
We have apphed for grant of consent 10 operate through anline portal on 03032017 along
with necessary documents und requied consent fews.
We are low abiding peoples and it is requestad o grant consent al an earlist. Also reguested not
to take any action as we hare complied all rules and regulitions
Encl,
I, Photograph

Phanking vou |

( s
Yours Faithfully
Copy Submined w, 2 B. J. Fh{rqar?
O/C, Civil Engg. Govt. Contractor
L. Reginal Offiee Shevgaon, Dist. Ahmednagar

M PO, Board Nashik ke Information

fog.e o o
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Date:- 05/03/2019

To,
Regional officer,
Maharashtra pollution control Board,

Nashik, Udyog Bhavan, first floor,
Trimbak Raod, MIDC comp, Satpur,

Nashik.422007
Sub - Notice reply of our show cause notice on dated 25/02/2019,

L.No.MPCB/RONK/SCN/170/480/2019.

Applicant — M/s.B.J.Murdare ,
R/o.Varur (Khurd) Gut no 40, Tal — Shevgoan

Dist-Ahmednagar

Respected Sir,
| have recived your show cause notice dated 25/02/2019 on

02/03/2019. In our notice sub regional office, MPCB Ahmednagar officer
visited my industry on 04/02/2019 for investigation of complaint received
by board office and they had submitted proposal for initiating legal action
for not provided continuous cleaning and wetting facility in the premises,
metallic road is not constructed ahd air pollution control system of hot
mix plant was not effective and as per this proposal you have said the
show cause notice against me and directed-why your production activity

shall not be stopped down forthwith,

That the above mention allegation made by our office which is not

‘egal one and true. | am registered government contractor | was started
hot mix plant at Varur Tal-Shevgaon Dist-Ahmednagar from March 2018
:Iiiironpir;nr:fon given by our competent authority that is Maharashtra
ol Board as per the visit given by our officers and | was
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completed all requirements and provisions of under section 26 and
section 21 of concerned and thereafter our office given the permission
on  21/03/2018 by  consent /  permission No. RO-
Nashik/Consent/1803001112. Thereafter | was running the said plant as
per the provisions and conditions of prevention and control of pollution

act.

Present applicant using machinery of high technologies which is
provided by our act and certificate given by Assistance Chief Engineers
(Mech) Public Works Region Nashik in respect of the proper operating
and the drum mix plant is efficient and in good working conditions on
dated 22/10/2018. That the said plant newly established and metallic
road is in working progress and which is will be completed within oné
month. In respect of continues cleaning and wetting facility is continuesly
making there is no negligence of cleaning. But at the time of our officers
visit said plaint was closed for the period and that period our officers
visited said plant and given said report but now said plant was in working
position. And all fulfillment is completed as per our notice. Therefore our
show cause notice is not legal and proper manner if you are taking the
action against us as per said notice the said applicant will suffer
irrepable loss.

One person namely Rajjak Rajmohammed Beg making the false
complaint against me for garbing illegal money from me. Even thought
one RCS No.79/2018 for injunction which is pending before Civil Court
Shevgaon. Said person having bad habit of filing false complaint and

making blackmail in the vicinity of Shevgaon taluka.

Hence humbly submitted respected sir.
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I am running above mentioned plant as per the provisions of
prevention and control of pollution act and | was already completed
continues cleaning and wetting facilities, metallic road and functioning of
air pollution control system of hot mix plant effectively. Therefore may
please not taking any action as per the our notice. In respect of the said
contention of my notice reply and completion of all requirements our
officers may be visited again said plant and verifying actual working and

situation of plant.

s R
Humbly Submitted . £
Q' sk
Date - 05/03/2019 OI i .t. i
Applicant

CoPy wWi- Sub -Reseonad oHicen MO LS, Aty eddin
Herewith applicant submitted following documents and photographs.

1.Permission given by our office
2.Certificate given by PWD Nashik.

3. Photographs of said plaint.

IVELR. D oy L IR et s sl

EETSTTISOETIN TR 4977537773087

S SHEUGAOM 5.0 (410502

Camter Hoad O805/2009, 10318

TosREGTONE OFFT, A PELL CONTR
FIN:AZ2007, Industrial Estate 5.0 (Nashik)
FromB J MENEE MAGIR

Wstioes

Aake ST A0 Lash) Tanat, 10

3 s Bl s B s A
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To, Date : 03/03/2021

Regional officer,
Maharashtra pollution control Board,
Nashik, Udyog Bhavan, first fioor,
Trimbak Raod, MIDC comp, Satpur

Nashik.
Sub ~ Reply compliences of your show cause notice on dated

17/02/2021, 1L..No.MPCB/P0/2102170004.

Applicant — M/s.B.J.Murdare ,
R/o.Varur (Khurd) Tal — Shevgoan

Dist-Ahmednagar
Respected Sir,

I have already given relpy of your show cause notice date
03/03/2021 by post..In our notice sub regional office, MPCB
Ahmednagar visited my industry on 05/02/2021 as per complaint given
by Razzaq Rajmohamad Beg in respect of air pollution and water
pollution. There after you have visited our industry and said notice was

given to us and directed and non-compliences following points.

1. Not provided covered to raw material loading section [4 hoppers].

2. Provided only partially cover to screen conveyor belt.

3. Not provided wate sprinkling at hopper fqr control of dust emission
during raw material hanling in the plant.
4. Not carry in regular cleaning and wetting facility.
In respect of this point applicant say all above compliences

are done And | have inclosed photograph of complition of said

point.

r“)}) 31U

u
Clewt O

RO nal VP
M p( Bo3d.
NS W
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| have not violated any rules and directions water and air pollution
act. | have completed all necessary rules and regulations given by act
and you. You and your officers given visits time to time since starting of
said units and after your inspection your complitions marks also
recorded. '

Mr. Razzag Rajmohmad Beé having enemity with us due to that he
is making false complaint ag?inst me without any resion. except this
person no any other persons given the plant against me this facts also
disclosed that there is no any nusions by said unit. Mr. Beg also file civil
suit against present applicant for injunction but court has not pass any
order against said unit there after mr. Beg was RCS no 79/2018 was
withdrawl on 22/03/2019. Considering the nature of Mr. Beg he is

making intentionally harreshment of present applicant.

Present applicant using machinery of high technologies which is
provided by our act and certificate given by Assistance chief Engineers
(Mech) Public Works Region Nashik in respect of the proper operating
and the drum mix plant is efficient and in good working conditions. In
respect of continues cleaning and wetting facility is continuesly making
there is no negligence of cleaning. And all fulfillment is completed as per
our notice. Therefore our show cause notice is not legal and proper

manner if you are taking the action against us as per said notice the said

applicant will suffer irrepable loss.
Hence humbly submitted respected sir.

| am running above mentioned plant as per the provisions of

prevention and control of pollution act and | was already completed thick
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plantation around industry, continues cleaning and wetting facilities,

7

metallic road and functioning of air pollution control system of hot mix
plant effectively. Therefore may please not taking any action as per the
our notice. In respect of the said contention of my notice reply and
completion of all requirements our officers may be visited again said

plant and verifying actual working and situation of plant.
Humbly Submitted . ,\/?,n.-)
g ey
- /{\//
s S~

yap
B.-d: Murdare
vt. Contractor

:’j-?/.\i‘ .. AFMBG . Ahmednagar

1. Photographs of said compliences.

Date — 25/03/20211

2. The principal scientific officer, MPCB Board, sion Mumbai.

3. Sub Regional officer MPCB, Ahmednagar.
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HFRISE gNv sy siges

Thank you. Your payment has been successfully received with following details.

Transaction Receipt
Transaction Status: sSuccess

Transaction Reference no: HBOMS5028379395

Transaction no: TXN1701000919

Transaction On: 06-01-2017 18:26:37

Payment For: MPCB-CONSENT-0000018801
Email: murdarebj.9798@rediffmail.com
Mobile no: 9921740998

Amount: 1500.00 INR.
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WARARASHTRA  Maharashira Pollution Control Board

o e ThaklCigas s SES il
o

HERISE Ngnv i #es

Thank you. Your payment has been successfully received with following details,

Transaction Receipt
Transaction Status: Success

Transaction Reference no: HSBI5158683472

Transaction no: TXN1703000376

Transaction On: 03-03-2017 17:24:08

Payment For: MPCB-CONSENT-0000022315
Email: murdarebj.9798@rediffmail.com
Mobile no: 9921740998

Amount: 1500.00 INR.
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VMATIARASHITRA POLLUTION CONTRUOL B DARD

N ]

I

1 E{ a]i. t!i{cd\/i
I srashisa Pollut m( niry! Bo J
i

_L :0233-2362620
Fax : l" (53236510
Email @ soashiklabi@opeb.povin

i Is Lﬂoor- Uhdyey Bhavan, Rawi Chownl
dear ITE Trimbak Road, Satpur MIL )L

Website @ http/mpeb.rov.in i
i ur Service is our Duty | NASHIR-422 007,
Repo! Outward MNo.: MPCR/RL-Nashil/Ambient2 2310374
Jate; ZNAR023 07722 PM
L Analysis Report-Air (Ambient) 7
[ Client/Industry/ocation Namc & Address '
| M/S B JMURDARE T e
| 025 DG set of capacity ~1MVA but < SMVA
Sample Details p
Field Sample 1D BR-0042442
Laboratory Sample Codo © ' MPCB/RL-Nashik/AMB/22-23/159
Sample Details (Water/Alr/IIW) : Alr
Sample Volume Received ;
Sample Collected By : T FO-Ahmednagar (Mr. Raviraj Patil) (SRO-Ahmednagar)
Seal No. : . 236
Type of Tudustry / Location detalls : oranpe
| Sample Collected On Mar 14 2023 10:06:00:000 AM T ““”“_“““]
SiNo Parameter Stariiog Time Closing 1ime Hesult nit l 1‘vidh¢%£f -
1| eMlo 14-03-2023 10:00 14-03-2023 18:00 61 udfel
2 802 14-03-2023 10:00 14-03-2023 14:00 7 ug/m?
3 502 14-03-2023 14:00 14-03-2023 18:00 9 pg/erd ]
4 NOx 14-03-2023 10.00 14-03-2023 14:00 13 wgrfm?
l 3 NOx 14-03-2023 14:00 14-03-2023 18:00 16 pg/md

Report Type: final

Report generated on: 28/03/2023 07:28 PM
Complied & Approved by: Shantilal Nagare
Reviewed on Date: 28/03/2023 07:28 PM

Reviewed by: Shantilal Nagare

( pAd m )
® Ntok Dask sy f ¢ te

;" & o;;,&i ™Mo kO, Vol f(/(’c /
. Vi ,
,!’?\db é-}[j,p?_ﬁm R ;g}fﬁ?;m-ﬁ%ﬁmjwh



389

T ———

—————  Maharashtra Pollution Control ﬁnurd B
wS@Ey HERTYE HgUUT | FEIH0T JE%

~ay
REGIONAL LABORATORY, NASHIK
&_QHSAS: 13001:2007 Certified Laboratory)

(An 1807 9001:2015

Tao,
The sub-Revional Officer,
M.P.C. Board, ANagar

Qub: Analvsis report of Ambient Air Samples

Lzh &r. No.-  A-839

Dute of Collection:- 27/02/2020 Date of Reccipt :-00/03/2020

T i T RSPM
s |
{ Sample Code No, Time 502 | NOx | (08 Hrs.) i
| i
| i
T T a5 T
i [ 13:30 i i
SROANRIVS/AAQMA2020/ i ! ; 91.0 i
o U 1
[ 21:30 i
| | |
Note: All the Results are expressed in pg/m P
ﬁ 31)3’,\11,? ‘l{ /I" /l‘ "“-i\ -H. \."l - ,‘ ¥ -

P (S.H.Nagare)

Scientific officer,
Regional Laboralory, Nashik.

Alp. o L4010 ral . ah ( J '
r”f Ghe L“%[{T 0 (4. Yty
aysl- 7 N9

Y J

s
~ \‘
e 4 jﬁl .;*-_:-;
. w0y, y
Floor, Near 1T] Signal, Trimbak Road,

Udyog Bhavan 1 7
MIDC Compound, Nashik
Tel: 0263, 2362820 Fax: 425.?, .
Email . IpCD g

sonasghiklab@mpes 00 0



————— N]aharashtra Pollution Control Board

NGy HERIY agyol FIFuT 780

REGIONAL LABORATORY, NASHIK
(An_ISO: 9001:2015 8 OHSAS: 18001:2007 Certifiod Laboratory)

Tﬁ.),
The Sub-Regional Officer,
M.P.C. Board. A.Nagar

Sub: Analysis report of Ambient Alr Samples

bab Sr. No.~ A- 840

Diate of Collection:- 03/03/2020

Date of Reecipt :-06/03/2020

o . ’ 77 rSPM
! » i
Sample Code No. Time 502 NOx | (08FHrs.} |
i [
! * |
N T 17.37 3636 |
12:00 |
SROIANRIVS/AAQM/2020/ i 310 I
o 5 4.8 IR |
20:00 j
i
. sanilie ave menraesed e pofnd , L
Note: All the Results are expressed in pg/m f} wbient .
Tanl i —f’
) ] ' o B
53))5 - ?’) - }f)] Ui '}‘2 (- T (S.H.Nagare)
¥ fa (f m; X } )ﬂ‘u_ f( Scientific efficer,
' ' Regional Labor: Jashik
Mf’ rl‘aﬁ Lk k ‘Tél ! ?\é-'v!t{z.? i Regional Laboratory, Nashik.
| - of G0 ™

oy
Al 1
r A L AT By
”~ A-?I A"»\ -~

x

ol TN e e by

~ =

e (AT mAS T
aX-UL9d, L3090

t Eloor, Near IT1 Siznal, Trimbak Road,

ashik - 422007,

b

2]



———— Naharashira Pollution Control Board

e _ £ * .
‘Q\W HeIXTE HgH VI i-Id AVl Hoo0
REGIONAL LABORATORY, NASHIK

(An_I30: 9001:2015_& QHSAS: 18001:2007 _Cenified Laboratory)

To,
The Sub-Regional Officar,
M.P.C. Board, A.Nagar

Sub: Analvsis report of Ambicat Air Samples

Lab Sr. No.~  A- 841
Date of Collection:- 03/03/2020 Dute of Receipt -06/03/2020

}_, . . ! rmn s - . il:Si.-{‘fi- Jasm—_—
j Sample Code No. Time I S02 NOx (08 Hrs.)
{ —— SE— e ¢ e e A RS 5 [ R ! - . —— lum - - . e BT ——
! 12.01 25.53
| 12:30
SRO/ANRIVSIAAQM/2020/
| o . 67.0
J43k. 09.33 19.23
20:20
!

Ay b enl
Note: All the Results are expressed in pg/in 4 H’ .‘f_.f__{‘ "

iy {g GRS ﬁm"c'[a de.. AR LaR X
B} ) Y ] LETTNEN, (S-HNagare)
qu M X P}m v L i '_j‘_'-_‘_l_' ; Scientific officer,

T |
BIP - Vb, K. Regional Laboratory, Nashik.
- 1-’11— ‘?E}Wié 760V

__Wf/’\); St~ ATV tg?z&

e X
2RI
L:J‘.‘if’*_{;”-_;gl -l . -

1

Udyog Bhavan 1 * Floor, Near IT] Signal, Trimbak Road,
MIDC Compound, Nashik - 422007,
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 0253-2362820

Fax : 0253-2365161

Email : sonashiklab@mpcb.gov.in
Website : http://mpcb.gov.in

]

e —
BAHARAIHTEA
ettt bt
S

-

N\ T /%
| 4
"Your Service is our Duty*

Regional Laboratory

Maharashtra Pollution Control Board,
1st floor-Udyog Bhavan, Rathi Chowk,
Near ITI, Trimbak Road, Satpur MIDC,
NASHIK- 422 007.

Repot OQutward No.: MPCB/RL-Nashik/Ambient/23-24/07/2

Date: 06/07/2023 06:04 PM

Analysis Report-Air (Ambient)

Client/Industry/location Name & Address
B.J. MURDARE
064 Stone crushers
Sample Details
Field Sample ID : BR-0044968
Laboratory Sample Code : MPCB/RL-Nashik/AMB/23-24/20
Sample Details (Water/Air/HW) : Air
Sample Volume Received :
Sample Collected By : FO-Ahmednagar (Mr. Raviraj Patil) (SRO-Ahmednagar)
Seal No. : 236 Opp. Hot Mix Control Room
Type of Industry / Location details ; Red
Sample Collected On : May 31 2023 10:00:00:000AM
Sr.No Parameter Starting Time Closing Time Result Unit Metl'iod_ of
analysis
1 PM10 31-05-2023 10:00 31-05-2023 18:00 92 pg/m3
2 PMI10 31-05-2023 18:15 01-06-2023 02:15 86 ug/m3
3 PM10 01-06-2023 02:30 01-06-2023 10:30 g1 ug/m3
4 502 31-05-2023 10:00 31-05-2023 14:00 15 !_,g/mS
5 502 31-05-2023 14:00 31-05-2023 18:00 17 l—'g/m3
6 S02 31-05-2023 18:00 31-05-2023 22:00 11 pg/m3
7 S02 31-05-2023 22:15 01-06-2023 02:15 13 ug/m3
8 S0z 01-06-2023 02:30 01-06-2023 06:30 12 ;_(g/m3
9 502 01-06-2023 06:30 01-06-2023 10:30 15 ug fm3
10 NOx 31-05-2023 10:00 31-05-2023 14:00 34 pg/m3
11 NOx 31-05-2023 14:00 31-05-2023 18:00 36 pg/m?3
12 NOx 31-05-2023 18:00 31-05-2023 22:00 23 ug/m3
13 NOx 31-05-2023 22:00 01-06-2023 02:00 25 pg/m3
14 NOx 01-06-2023 02:30 01-06-2023 06:30 20 pg/m3
15 NOx 01-06-2023 06:30 01-06-2023 10:30 22 pg/m3
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eport Type: final
Report generated on: 06/07/2023 06:05 PM
Complied & Approved by: Shantilal Nagare
Reviewed on Date: 06/07/2023 06:04 PM
Reviewed by: Shantilal Nagare
Shantilal Nagare

I/c Scientific Officer,
Regional Laboratory, Nashik,

* Electronic report does not require signature

Copyright © 2020 LIMS. All rights reserved.
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Phone : 0253-2362820
Fax : 0253-2365161

Email : sonashiklab@mpcb.gov.in

Website : http://mpcb.gov.in

-

e ——
MAHARASHTRA
o trenet el 2 8

Regional Laboratory

Maharashtra Pollution Control Board,
Ist floor-Udyog Bhavan, Rathi Chowk,
Near ITT, Trimbak Road, Satpur MIDC,
NASHIK- 422 007,

Repot Outward No.: MPCB/RL-Nashik/Ambient/23-24/07/1

Date: 06/07/2023 06:03 PM

Analysis Report-Air (Ambient)

Client/Industry/location Name & Address

B.J. MURDARE
064 Stone crushers

Sample Details

Field Sample ID :

BR-0044967

Laboratory Sample Code :

MPCB/RL-Nashik/AMB/23-24/18

Sample Details (Water/Air/HW) :

Air

Sample Volume Received :

Sample Collected By :

FO-Ahmednagar (Mr. Raviraj Patil) (SRO-Ahmednagar)

Seal No. :

236 Near backside Gate adjacent to Rajjaka Farm Land - West side

Type of Industry / Location details :

Red

Sample Collected On :

May 31 2023 08:00:00:000AM

i

Sr.No Parameter Starting Time Closing Time Result Unit I\gggiggi gf
1 PM10 31-05-2023 08:00 31-05-2023 16:00 92 pg/m3
2 PMI10 31-05-2023 16:15 01-06-2023 00:15 85 pg/m3
3 PM10 01-06-2023 00:30 01-06-2023 08:30 79 pg/m3
4 SO2 31-05-2023 08:00 31-05-2023 12:00 12 ug/m3
5 sS02 31-05-2023 12:00 31-05-2023 16:00 14 pg/m3
6 502 31-05-2023 16:00 31-05-2023 20:00 15 pg/m3
7 502 31-05-2023 20:00 01-06-2023 00:00 17 pg/m3
8 sS02 01-06-2023 00:00 01-06-2023 04:00 9 pg/m3
9 502 01-06-2023 04:00 01-06-2023 08:00 11 pg/m3
10 NOx 31-05-2023 08:00 31-05-2023 12:00 26 pg/m3

11 NOx 31-05-2023 12:00 31-05-2023 16:00 28 pg/m3
12 NOx 31-05-2023 16:00 31-05-2023 20:00 30 pg/m3
13 NOx 31-05-2023 20:00 01-06-2023 00:00 32 pg/m3
14 NOx 01-06-2023 00:00 01-06-2023 04:00 19 pg/m3
15 NOx 01-06-2023 04:00 01-06-2023 08:00 21 pg/m?




397

Report Type: final

Report generated on: 06/07/2023 06:04 PM
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Date:-11/07/2023

To,

The Regional Officer,

Maharashtra Pollution Control Board,
Nashik, Udyog Bhavan, 1% Floor,
Trimbak Road, MIDC Comp, Satpur,
Nashik-422007.

Subjeet:- Objection on Environmental Compensation wrongly imposed by vour

good offices.

Ref:- 1. Consent granted by the board,
2. Hon’ble NGT order dated 18/04/2023 in OA No.01/2020 (W2)
filed by Razzak Rajmohammad Baig and Ors V/S. The District
Collector Ahmednagar & Ors.
3. Letter No. MPCB/Dir/65 dated 06/07/2023.

Applicant:- Mr. Balasaheb Janardhan Murdare,
At. Post: Varur Khurd. Taluka. Shevgaon, Dist. Ahmednagar,

Respected Sir/ Madam,
I, Mr. Balasaheb Janardhan Murdare, am owner of the Hot Mix Plant

installed at Gat No. 40/1. I have taken permission from your department to run
the said plant initially from 21/03/2018 to 30/03/2020 and again from
12/03/2020 to 30/03/2026. However, Mr. Razzaq Rajmohammad Baig has time
and again raised objections and made complaints to various authorities with sole
intention of extracting monetary benefit from me as well as other persons,
Accordingly vide order dated 18/04/2023 passed by the Hon'ble Tribunal
wherein was directed to assess the environmental compensation for the period

of December 2016 to March 2018,

That the said Hot Mix Plant was not in operation for the period of 2016 o
2018 as I was complying with the guidelines of the MPCB to operate the said

plant and started the said plant only after obtaining the Consent (o operate dated

. @ <
B.J.Murdare

Civil Engg. Govt. Contractor

shevgaon, Dist Ahmednagar
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22/03/2018 from your good offices, Further, I have also complied with all the
guidelines as and when your good offices have prescribed the same. The
complainant has been misleading and misrepresenting me infront of various
authorities. It is pertinent to note that the plant is operative only for a short
period of time ie. only for 3-4 hours for 35-40 days of a year as per the

requirement of the Government contracts.

Further, I have obtained all the necessary permission before staring the
said plant and have also complied with the guidelines of the MPCB. I have
purchased the said Hot Mix plant on 17/10/2016 from Gujarat and dt.
Purchased diesel generator for the plant on 15.03.2018. Application was made
on 04.01.2017 for construction and for starting plant on 03.03.2017 by paying
online fee as per rules. From your department On 22/02/2017 the plant was
inspected in the report also the plant remained closed. Thereafter it was reported
that the said plant had not completely complied with the guidelines of the
MPCB. Thereafter. as per the instructions given by the Pollution Control Board
from time to time, I have made necessary improvements in the plant as per the
rules and I have duly applied to you and the Pollution Control Board has given

permission on 21.03.2018 after which I have started the production from the
plant,

Further, at the time of visit of the Department of Health, Department of
Agriculture at the said plant from time to time on the complaint of Razzak Raja
Muhammad Baig. it was also mentioned in their inspection report that the plant
was found closed. Hence, as the said Hot Mix plant was not in operation, [ hired
Deshmukh & Co. for the said government work. The contr:iut for Hot Mix
work was signed on 28/07/2016. Due to the above agreement, I received the
Govt Commencement Order on 22/09/2016. There was a deadline of 2 months
to complete the said work. As my Hot Mix plant was not operational, I had to do
the Hot Mix work from someone else. After 1 brought the Hot Mix plant,

by

A
s
B.J.Murdare

-ivil Engg. Govt. Contractor

»havgaon, Dist Ahmadnagar
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Razzak Raja Muhammad Baig was harassing me by raising objections even
before the construction. When [ was testing the plant after constructing the Hot
Mix plant, Razzak Raja Mohammad Baig was giving wrong information by
taking photos and videos and complaining to his department and other
government departments about the damage caused by the stone crusher and Hot
Mix plant at the said place. By complaining to the government department that
there is only a Hot Mix plant and no stone crusher in my premises, Razzak Raja
Muhammad Baig with sole intention of blackmailing me and extracting
financial gains is making false complaints before various authorities. I started
the production of Hot Mix mixture from 22/03/2018 only after your permission
that as there will be no danger to the environment from the Hot Mix plant.
Further, my plant usually starts in the month of January depending on the work.
requirements and the said plant operates for 30 to 40 days in a year for 3 10 4
hours per day as the production from the plant is done as per the requirement of
government works. Razzak Raja Muhammad Baig's farm is not adjacent and he
is misleading all the concerned authorities by making false complaints and
giving wrong information with the intention of extracting monetary benefits
from me.

I have taken care all the measures to control the as per the instructions
given by the concerned authorities from time to time as per the repeated
inspections of your department at my Hot Mix plant. I am a well-educated
unemployed civil engineer and since Hot Mix plant is required for government
work, I have taken a huge loan and bought an Hot Mix plant. As per the false
information provided by Razzak Raja Muhammad Baig from time to time,
assuming that we have started the plant from December 2016, 1 have been asked
to pay an amount of Rs. 29,62,500/-. Razzak Raja Muhammad Baig is
misleading all departments by making false complaints. I have never been

notified about the said complaint nor my say has been taken on record before

/i Engg. Gavt. Contracior
evgaon, DisLtAhmednagar
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issuing the said notice dated 06/07/2023 However, I strongly object the
Environmental compensation calculation as the plant was not in operation till
21/03/2018 and the department has not given me any chance to put my say on
record before issuing the said notice dated 06/07/2023 I have started the Hot

Mix plant by fulfilling all the norms since 22/03/2018 not prior.

Hence it is my sincere request to you to Kindly take my say on record and
re-consider the environmental compensation after taking my evidences on

record.
R

Regards, /"}_
fes % £
JAiurdare

ivit Engg. Govt. Contractor
nevgaon, Dist Ahmednagar
Mr. Balasaheb Janardhan Murdare

Copy Submitted to:-

1. The Principal Scientific Officer, M.P.C.B. Board, Saion Mumbai
2. Sub-Regional Officer, M.P.C.B., Ahmednagar

Encl.
I. Tax Invoice of Bitumen palnt & Generator
. MPCB visit report Dt. 22.02.2017
. My Comply Latter 14.03.2017
. Helth Department Visit Report Dt. 24.04.2017
. Aggriculture Department Visit Report Dt, 02.05.2017
. Bitumen Plant Aggrement
. Government Works Work order
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